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LOK SABHA DEBATES

LOK SABHA
Wednesday, December 22, 1999/Pausa 1, 1921 (Saka)

(The Lok Sabha met at Eleven of the Clock)

[MR. Speaxer in the Chair]

OBITUARY REFERENCE
[English]

MR. CHAIRMAN: Hon. Members, | have to inform
the House of the sad demise of one of our former
colleagues, Shri G.l. Patel.

Shri Patel was a Member of Eighth Lok Sabha
representing Gandhinagar parliamentary constituency of
Guijarat from 1984 to 1989.

Shri Patel was a leading operator in the housing
finance sector. He started his political career as the
Chairman of the Municipal School Board in the seventies.

An active social and political worker, Shri Patel was
associated with various organisations in the State. He
worked for the wetfare of the downtrodden.

Shri G.I. Patel passed away on 8 December, 1999
at Ahmedabad, Gujarat, at the age of 69.

We deeply moum the loss of this friend and | am
sure the House will join me in conveying our condolences
to the bereaved family.

The House may now stand in silence for a short
while as a/mark of respect to the departed soul.

11.01 hrs.

The Members then stood in silence for a short while.

...(Interruptions,
MR. SPEAKER : Q. No. 341..

...(Interruptions)

[Translation)

SHRI ANANT GANGARAM GEETE: Mr. Speaker, Sir,
the State President of Shiv Sena, Shri Murli Bohra has
been murdered in Rajasthan...(Interruptions)

[English]

MR. SPEAKER: You may raise it after the Question
hour- You raise it in the ‘Zero Hour'.

...(Interruptions)

MR. SPEAKER: { will allow you after the Question
Hour and not now. Q. No. 341, Dr. (Shrimati)) Suguna
Kumari.

...(Interruptions)
[Translation]

SHRI ANANT GANGARAM GEETE: Sir, Bohra ji has
been murdered in Rajasthan...(Interruptions)

[English]

MR. SPEAKER: Please understand that you may
raise it after the Question Hour. Do not waste the time
of the House. Please understand.

...(Interruptions)
[Translation]
SHRI ANANT GANGARAM GEETE: Mr. Speaker, Sir,
there is an apprehension of riot breaking at there.
Disturbance has been created there...(Interruptions)

[English]

MR. SPEAKER: | am appealing to you to please
take your seat.

...(Interruptions)
[Translation]

SHRI ANANT GANGARAM GEETE: Sir, our State
President Bohra .ji has been murdered brutally in
Rajasthan ...(Interruptions)
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[English]

MR. SPEAKER: Question Hour is important. So,
please do not waste the time of the House. Dr. (Shrimati)
Suguna Kumari.

...(Interruptions)

SHRI SURESH KURUP: | would like to raise a very
important issue about the situation in
Guijarat...(Interruptions)

MR. SPEAKER: This is not proper. | will allow you
after the Question Hour. | will not allow you now. Q. No.
341, Dr. Suguna Kumari.

...(Interruptions)

MR. SPEAKER: Please take your seats. Do not waste
the time of the House.

SHRI BASU DEB ACHARIA: Sir, this is a very
important issue...(Interruptions)

MR. SPEAKER: That is why | am telling that | will
allow you in the ‘Zero Hour'.

ORAL ANSWERS TO QUESTIONS
11.05 hrs.
Requirement of Uranium

*341. DR. (SHRIMATI) C. SUGUNA KUMARI: Will
the PRIME MINISTER be pleased to state:

(a) the minimum requirement of uranium for the ten
operating reactors in the country;

(b) the amount of uranium being supplied by the
Uranium Corporation of India against the requirement;
and

(c) the measures taken to replenish the stock and
meet the potential uranium shortage?

THE MINISTER OF STATE OF THE MINISTRY OF
SMALL SCALE INDUSTRIES. AGRO AND RURAL
INDUSTRIES, MINISTER OF STATE IN THE
DEPARTMENT OF PERSONNEL AND TRAINING,
DEPARTMENT OF PENSIONS AND PENSIONERS
WELFARE OF THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY
‘AND SPACE (SHRIMATI VASUNDHARA RAJE): (a) The

DECEMBER 22, 1999

to Questions 4

present annual requirement of natural uranium for the
eight operating reactors based on the Pressurised Heavy
Water Reactor (PHWR) technolegy is around 250 tonnes.
Two operating reactors, based on the -Boiling Water
Reactor (BWR) technology, utilise~imported enriched
uranium.

(b) The Uranium Corporation of India Ltd. (UCIL)
has been supplying the required quantity of natural
uranium.

(c) Considering the available stocks and level of
production, there is no national threat of uranium shortage
for the operating nuclear power plants.

DR. (SHRIMATI) C. SUGUNA KUMARI: Mr. Speaker,
Sir, at the outset, | would like to state that uranium is a
highly valuable metal. For the developing and traditionally
rich countries, which are very rich in uranium reserves
and the countries which are having a lot of deficit in
respect of electric power, the nuciear power ls the
cheapest. The thermal power is the costiiest power_to
generate. Then, the hydro power is next to thermal powen..
in generation cost. So, as | mentioned earlier, the nuclear
power is the cheapest. It is also free from pollution except
when a Cheronobyl like accident occurs. With good safety
standards, | foresee that India would have to depend on
nuclear power in future.

Therefore, through you, Sir, | would like to know
from the hon. Minister whether it is not true that uranium
is smuggled from India - from the States like Bihar, West
Bengal and Tamil Nadu - to our neighbouring country
Pakistan. How many cases were booked? What preventive
measures are contemplated?

SHRIMAT!I VASUNDHARA RAJE: Sir, | am afraid that
it does not come under the purview of this question. |
would be happy to react to the hon. Member in respect
of anything that comes under this particular head.

DR. (SHRIMATI) C. SUGUNA KUMARI: What safety
measures are available or taken to prevent nuclear
radiation from the storage points. | would like to know
whether they are followed up strictly. How many cases
of more than permitted levels of radiation have been
recorded in the last three years. | want to know one
more thing. Was there any problem of radiation at the
Nuclear Fuel Complex at Hyderabad in Andhra Pradesh.

MR. SPEAKER: Dr. Suguna Kumari, | think this is
about requirement of uranium.

gHRIMAﬂ VASU_NDHARA RAJE: | will answer that
question. First of all, let me just say that it is the UCIL,



E) Oral Answers

which was incorporated in 1967 and which is a public
sector undertaking under this Department, which is the
sole producer of uranium required for the nuclear power
programme and for research.

There was the problem of theft. This was investigated
and found to be false as every gram of uranium is
accounted for and it is under strict survey.

As far as the health hazard is concemed, this was
from the discharge from the tailing ponds. People say
that the water bodies get infected. This is not the case.
As regards the raffinate cake, which is being brought
back from the NFC in Hyderabad, there was a theory
perhaps that it is becoming a dumping ground. This is
coming back. But it is coming back for reprocessing.

As far as the health hazard allegation is concemed,
this has been investigated by a team of specialists and
doctors from the BARC, the TATA Main Hospital,
Jamshedpur and the State Government's own doctors.
They have unanimously stated that the allments which
have been seen have nothing to do with the UCIL's
operations. Regular monitoring mechanism exist there right
from the inception. The health physics unit of the BARC,
independent of the UCIL, regularly monitors all these
parameters.

SHRI P.R. KYNDIAH (Shillong): Mr. Sepaker, Sir, |
would like to bring to the attention of the House that
there has been exploration and mining of uranium-based
minerals in Meghalaya at a place called Domia Siat which
is in West Khasi Hills in my constituency. Now there is
a slow down in the exploration. But, meanwhile, there
has been illegal mining of uranium-based minerals known
as yellow cakes. These ‘yellow cakes are being exported
and smuggled through Bangladesh under the aegis of
the ISI and they have fallen into the hands of Pakistan
and the Middle East countries. There has been detection
some time back. A sizable quantum of yellow cakes was
recovered. But the smuggling goes on merrily. | would
like to know whether the Minister is aware of this
smuggling and also the fact that exploration is slowing
down.

SHRIMATI VASUNDHARA ,RAJE: We are in the
process for meeting the additional requirements of uranium
for the Nuclear Power Corporation in the coming years.
The Atomic Minerals Directorate for Exploration and
Research has been looking at exploring and prospecting
new uranium deposits. Amongst that is one that the hon.
Member mentioned just now which is Domia Siat in
Meghalaya. But only an initial feasibility report has been
prepared.

The commercial expioration by UCIL can commence
in the near future. It has not started as yet.

PAUSA 1, 1821 (Saka)
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SHRI ARJUN SETHI: Mr. Speaker, Sir, to run these
reactors and for production .of uranium, heavy water is
very much essential. Sometime in the past, there was a
Heavy Water Plant at Talcher in the State of Orissa and
that has been closed now due to shutting down of the
Urea Plant situated nearby. | would like to know whether
the shutting down of this Heavy Water Plant at Taicher
has not affected the production of uranium in the country.
It so, | would further like to know whether that Heavy
Water Plant is going to be made operational very soon.

A~
SHRIMATY VASUNDAHRA RAJE: Sir, this is a
question: which is very specific. | will be happy to provide
the information to the hon. Member at a later date.

[Translation]

SHRI JAGDAMBI PRASAD YADAV: Mr. Speaker, Sir,
there are large deposits of uranium in Bihar. | would like
to know as to how much uranium is produced in Bihar
and how many places in the State are yet to be surveyed
for exploring uranium?

[English]

SHRIMATI VASUNDHARA RAJE : Sir, at the
moment, there are three underground mines operating at
Jaduguda, Batin and Narwa Pahar in Bihar. A Uranium
Mill at Jaduguda and two plants at Mosabuni and Rakha
are there for recovering uranium from copper tallings
obtained\ from Hindustan Copper Limited. The company
is also running a plant for recovering the by-products
which are copper concentrates, molybdenum and
magnetite.

DR. V. SAROJA: Mr. Speaker, Sir, in the hon.
Minister's reply, it is stated that two operating reactors
based on the Boiling Water Reactor Technology are
utilising imported enriched uranium. | would like to know
from the hon. Minister whether it is a fact that we are
importing enriched uranium from the United States of
America, France, Canada and China. If so, | would like
to know the details. Then, is there any agreement which
we have entered into with these countries for a certain
period in which they will continuously supply enriched
uranium to us?

SHRIMATI, VASUNDHARA RAJE: Sir, what the hon.
Member is speaking about is the Boiling Water Reactor
Units at Tarapur. The enriched uranium for meeting the
fuel requirements of these two units at Tarapur was
initially supplied by the United States of America and
later, it was imported from France and China. Further
imports will be negotiated as per the requirements, taking
into account the available stocks and the rate of
consumption. This fuel is also fabricated at the Nuclear
Fuel Complex and it has adequate production capacity
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there. The idea here is also to try and use something
called MOX, which is Mixed Oxide fuel, so that ou
dependency on imported enriched uranium_ is mjnimised.
We are also about to put up two Light Water Reactors
which are proposed to be set up at Koodankulam and
these will be set up with Russian assistance. They will
be supplied initially by the Russians and then we will be
establishing an indigenous facility for fabrication of this
tuel.

DR. MANDA JAGANNATH: Mr. Speaker, Sir, | would
like to know from the hon. Minister, through you, whether
it is true that uranium reserves were found in Meghalaya,
Andhra Pradesh and Karnataka and they are better in
quality than the ones found at Jaduguda in Bihar. | would
also like to know from the hon. Minister as to what are
the steps taken to augment the exploration of u-anium in
promising areas, as already there is a shortage of uranium
and part of it is smuggled to other countries.

SHRIMATI VASUNDHARA RAJE: Sir, at the moment,
we have enough supplies available as well.as stockpiled
As far as the kind of uranium availability is concemed,
yes, it is true that these are better deposits than the
ones which we had found before. What we are lovking
at are explorations at Domiaciat in Meghalaya and at
Mohuidin and Baghjata in Bihar and active exploration is
just now going on at Lambapur and Pedagattu in Andhra
Pr- 'esh and Wakhym in Meghalaya. A promising deposit
has been located at Gogi in Kamataka in 1996 and further
exploration of that reserve and estimation of that is in
progress.

Another interesting line that has come out of this is
the feasibility for chemical extraction of uranium which is
contained in phosphoric acid used in fertiliser plants using
rock phosphate feed.

Just now, | also mentioned the boiling water reactors.
So, taking into consideration all these, we do not believe
that there is any threat of shortage of natural uranium
required for the needs of the pressurised heavy water
reactors in operation as well as those planned for the
future.

MR. SPEAKER: Q. MNo.,342, Shri Ashok N. Moho}
— not present. 'Shri Shivaiji '</ithalrao Kamble is also not
present.

Lifting of Sanctions

*343. *SHRI ANANT GANGARAM GEETE:
SHRI Y.S. VIVEKANANDA REDDY:

Will the Minister of EXT EHNAL AFFAIRS be pleased
to state:

(a) whether there is a move in the U.S. Senate to
introduce a legislation that will grant India permanent
waiver from the sanctions frought against it for having
tested nuclear device fast year,

DECEMBER 22, 1999
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(b) if so, whether India has weilcomed the U.S. move;
and

(c) the extent to which India has agreed to co-operate
with U.S. after the sanctions are lifted?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
JASWANT SINGH): (a) WNo, Sir. There is no such move
at present in the U.S. Senate. The US Congress has,
however, passed the Qetence Appropriations Act 2000 in
October 1999, after it-was approved both' in the US
Senate and the House of Representatives, which grants
the ‘\US President waiver authority with respect 'to
restrictions imposed on India. There is no definitive time
period attached to the waiver authority.

(b) The_Government regards this as a step in the

‘right direction. However, the Govemment maintains that

all restrictions are counter-productive and should be lifted.

(c) The Government has stated its intention to
broaden and deepen relations with the U.S. on the basis
of mutuality of interests. Potential for mutually beneficial
co-operation exists in 4 number of areas such as trade
and investment, energy and environment, science and
technology, and education and culture. It will be possible
to achieve the full potential of such co-operation once
restrictions have been lifted.

SHR! Y.S. VIVEKANANDA REDDY: Sir, the hon.
Minister has stated in his answer that there is no such
move at present in the U.S. Senate. But | wish to bring
it to your notice...

MR. SPEAKER!: Shri Reddy, you have to bring it to
the notice of the Minister and not to me! Through me,
you address the, Minister.

Shri Geete, would you like to ask a supplementary?
SHRI ANANT GANGARAM GEETE: No, Sir.

SHRI Y.S. VIVEKANANDA REDDY: Sir, the US
Senate has decided to have free textile trade with 48
nations. In-this connection, with the US imposing sanctions
and restricting our country is not yet helping India in any
way. At the same time, it is affecting the decision of the
US Senate which will be deterimental to the indian trade
and economy. Around $ 2.2 billion worth of textile exports
are getting affected by this decision of the US Senate.
There appears to be a dilemma in this decision of the
U.S. On the one hand, it has lifted sanctions in the last
week, while on the other, it is having trade by allowing
African countries dutysfree and quota-free imports into
America. So, we will be affected. Our trade of garments
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worth about $2.2 billion will be affected. Is thére any
plan or strategy by the Government to counter this
decision of the US Senate?

MR. SPEAKER: It is affecting the export of garments.

SHRI JASWANT SINGH: Mr. Speaker, Sir, the aspect
of textile exports is governed by totally different sets of
international regulations.

Regarding the other aspect about whether there is a
strategy or not, the Govemment has always heid that
these unilateral restrictions imposed on India by the United
States are both unjustified and counter-productive.

As far as the broader question of its impact on the
Indian economy is concemed, the Indian economy has
demonstrated its resilience to ‘withstand the impact of
these restrictions. In fact, the economy is growing exactly
at the rate which is satisfactory. And a study of the
impact of the US restrictions on India conducted by the
International Trade Commission of the United States itself,
released in September this year, has also concluded that
restrictions -upon India had relatively minimal impact on
India’s overall economy.

SHRI KHARABELA SWAIN: Sir, there is an item in
the newspaper today that the US now thinks in terms of
allowing India to have the minimum nuclear deterrent. In
this connection, | want to ask the hon. Minister, does the
Government of India have any relationship with the
ensuing visit of the President of the USA with regard to
this determining of this minimum nuclear deterrent and
the waiver of the unjustified sanctions imposed by the
USA after the Pokhran Test.

SHRI JASWANT SINGH: Sir, the determination of
security and its requirement is sovereign function and
only the Government of India will decide what the
minimum nuclear deterrent is. The position of the
Govemment of India is explicit and clear. It is a sovereign
function. We will decide what the security considerations
are and we will determine what the minimum nuclear
deterrent will be.

The second aspect is about the linkage with the
proposed visit by the US President. We establish no such
linkage and no such conditionalities on any State visit.

[Translation]

SHRI MULAYAM SINGH YADAV: Mr. Speaker, Sir,
US has imposed sanctions against India and is observing
them strictly. According to the Minister of External Affairs
these sanctions have not affected our economy and

PAUSA 1, 1921 (Saka)

to Questions 10

intemational market at all or impact of these sanctions is
negligible but | would like to know from the hon'ble
Minister as to how did they oppose the sanctions. Do
you agree with me that through foreign companies our
country is being exploited economically in view of the
sanctions imposed by US? If so, will you impose certain
ban on US companies?

SHRI JASWANT SINGH: Mr. Speaker, Sir, | have
already stated and it has also been established in a
study conducted by the US that impact of these sanctions
had been negligible on the Indian economy so far as the
issue of private companies is concemed | would like to
say that despite sanctions trade, business and production
of these companies have increased. The second part of
the question is that whether a ban will be imposed against
US companies. | would like to say that this suggestion of
the hon'ble member would be conveyed to the Commerce
Minister.

[English]

SHRI SURESH KURUP: Sir, | would like to know
from the hon. Minister, in exchange for possessing
minimum nuclear deterrent, whether India has agreed to
sign the CTBT or not.

SHRI JASWANT SINGH: Sir, | had made it very
clear that there are no conditionalities. The determination
of India's security concerns is a sovereign function and
it is not dictated by any country, leave alone, the USA.
The decision on the Test Ban Treaty is totally a separate
aspect and not connected with this at all.

[Translation]

SHRI SATYAVRAT CHATURVEDI: Mr. Speaker, Sir,
it is clear that US imposed sanctions against India
including several organisations which are conducting
research in the field of nuclear science, after the Pokhran-
Il nuclear tests. Those sanctions have not been lifted
yet. The provisions of CTBT are discriminatory and as
on date US has continued the ban on the technique of
its dual utilization. It has also not officially accepted our
security perceptions and our ‘concems about it. Apart from
it,t US has not given us recognition as Atomic Power
State. CTBT has not been ratified by the Congress in
their own country. Despite all these points US keeps on
advising and pressurising us to sign the CTBT. The
Government is trying to create consensus on CTBT
and | would like to know from the hon'ble Minister
whether it underlines the fact that under the pressure
from US Government, our Government is trying to act:
against the interests of the nation and is going to sign
the CTBT?



11 Oral Answers

SHRI JASWANT SINGH: Mr. Speaker, Sir, it is not
correct. Though this question is not linked with sanctions
but | would like to clarify that earlier ‘also neither the
Government has taken any action under pressure nor it
Is going to do so in future. Had the Government been
pressurised it would not have been able to conduct
nuclear tests in 1998. What is happening for the last one
or two years reveals that the Govemment is not working
under pressure.

[English]

SHRI SUDIP BANDYOPADHYAY: Sir, in real sense
the sanction could not have its impact, which we have
gauged in different forms, on our Indian economy. People
have a doubt as to why they imposed sanction and what
for they are going to withdraw it. | want to know whether
there is any hidden agenda. It is not only related with
CTBT? People are asking questions about this. Please
make it clear if it is not an obligatory that India will have
to sign CTBT. | want to know whether there is any hidden
agenda behind it or they are unilaterally going to lift the
sanctions.

MR. SPEAKER: Hidden agenda of America!

SHRI JASWANT SINGH: Sir, | have no difficulty in
informing the hon. Member that there is no hidden
agenda. The imposition of the sanctions was a unilateral
act. We clearly said, from the beginning, it is most
unjustified, it is counter-productive, and its total lifting will
contribute towards the creation of a suitable environment.
That unilateral lifting, if the United States of America
moves away from, sanctions is a step by the United
States in the right direction.

SHRIMATI MARGARET ALVA: Mr. Speaker, Sir, my
question has already been answer by the hon. Minister.
| was going to ask the same question. | want to know
whether it is simply the personal rapport which the Minister
has built with the Secretary of State of the United States
or whether there is something more than simply what we
are made to understand because the unilateral lifting of
sanctions for us seems to be somehow tied up with some
understanding or agreement, which the country has not
yet come to know about. Since the Minister has now
assured that there is no hidden agenda behind the
withdrawal of sanction, | am glad about it but | hope
really that this is the whole truth and nothing but the
truth.

SHRI JASWANT SINGH: Sir, | have no difficulty in
answering the hon. Member, who is my dear friend of
long-standing. Again, let me repeat, Sir, there is no hidden
understanding or agenda. Secondly, Government to
Government relations are never based on personal rapport
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or an absence of rapport. Thirdly, as | have stated earlier,
the impositipn of the sanctions, which we clearly said, is
uncalled for and counter-productive. It was a unilateral
action. If the United States of America begins to see
light and/moves away from an unproductive and counter-
productive action, it is for the United States to judge
that.

THE BASU DEB ACHARIA: Sir, the hon. Minister
held nine rounds of talks with Ms. Strobe Talbott. May |
know from the Minister of External Affairs as to what are
the matters which were discussed during these nine
rounds of talks with Ms. Strobe Talbott? Also | want to
know whether some of the thermal power projects have
been affected because of the sanctions imposed by the
United States of America.

SHRI JASWANT SINGH: Sir, the first part of the
Question put by the hon. Member does not really arise
but | can answer it. If you want me to answer it, | will
answer it.

SHRI BASU DEB ACHARIA: it is quite relevant. It is
connected with this Question.

SHRI JASWANT SINGH: We place the agenda for
discussion, and the broad agenda of discussion really
related to non-proliferation, disarmament issues  and the
broadening of Indo-U.S. relations. The second part is
relating to whether the sanctions have affected any of
the power projects marginally. | would say yes. Thirdly,
because in recognition of this, the United States of
America themselves proposed an increased cooperation
in the power seclor. Following upon which their Energy
Secretary has visited India and has proposed that in the
energy sector, notwithstanding the sanctions, there should
be enhanced cooperation between India and the United
States of America.

Natural Disasters

*344. *SHRIMATI SHYAMA SINGH:
SHRI S.D.N.R. WADIYAR:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether most of the States in the country are
prone to natural disasters like cyclones, landslides and

hailstorms due to which millions of people are affected
every year,

(b) it so, whether the Government propose to evolve

a national level mechanism to combat natural disasters;
and
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(c) if so, the details thereof?

THE MINISTER OF AGRICULTURE (SHRI NITISH
KUMAR): (a) to (c) A statement is laid on the Table of
the House.

Statement

(a) to (c) On account of its geographical position
and climate, most parts of the country are vulnerable to
natural disasters like flood, cyclone, drought, earthquake,
hailstorm, landslide etc., in varying degrees.

2. Institutional arragements already exist, at national
and State levels to minimize the impact of, and to respond
adequately to, such natural disasters. Many plan
programmes are being implemented exclusively for
combating natural disasters and many other programmies
contain components of disaster mitigation. These include
Flood Control and Soil Conservation Schemes, Drought
Prone Areas Programme, Desert Development Programme
and Watershed Development Programmes.

3. A National Contingency Action Plan (NCAP) has
been notified to facilitate launching of relief operations
without delay. The NCAP identifies the initiatives required
to be taken by various agencies at the Central and State
Levels, in the wake of natural calamities, sets down the
procedures and determines the focal points in the
administrative machinery.

4. A specific Central Sector Scheme on natural
disaster management is also being implemented from
1993 to enhance the national capability for disaster
reduction, preparedness and mitigation. A High Powered
Committee has been constituted in August, 1999 to review
the existing mechanism for disaster mitigation and
response in the country and prepare a comprehensive
disaster management plan.

SHRIMATI SHYAMA SINGH: Almost 5§5 per cent of
our land area in the Sub-Continent is prone to
earthquakes, eight per cent to cyclones and five per cent
to floods. If so, has any specific plan been drawn out to
create a disaster proof environment in these areas?

[Transiation]

SHRI NITISH KUMAR: Mr. Speaker, Sir, it is correct
that ours is a vast country with different geographical
features. In such a climate we have to face different
type of natural calamities like cyclone, flood, drought,
earthquake and landslides. People of this country have
to face different type of national disasters in different
geographical areas as some areas fall on coastal belt.

PAUSA 1, 1921 (Saka)

to Questions 14

Some areas are drought prone and some are flood prone.
State governments launch different schemes and take
flood control measures to counter such problems. Some
programmes are also launched for drought prone areas.
So far as earthquake is concemed | would like to say
that advance waming cannot be given about it. We can
only advise people about the technology to be used in
construction of their houses to avoid the losses due to
earthquake. Nothing more can be done in this regard.

[English]

SHRIMATI SHYAMA SINGH: Firstly, coping with such
disasters requires human and functional commitments by
the administration. Secondly there has to be competent
and technically effective advance waming system. That
Is the responsibility of the Govemment. Thirdly, we must
have permanent institutions and mechanisms to deal with
disaster management. And, lastly, exactly as we have
standard levels of administration and operational
procedures to deal with war and conflict, India should
also have a comprehensive biue or red book containing
procedures and operational steps to deal with natural
disasters.

Could the Minister be kind enough to throw light on
this?

[Translation]

SHRI NITISH KUMAR: Sir, so far as the issue of
developing a mechanism raised by the hon'ble Member
is concemed, | would.like to say that such a mechanism
exists. There is a National Crisis Management Committee
at Central level which work under the chairmanship of
the Cabinet Secretary. Besides, there is a Crisis
Management Group which works under the Chairmanship
of the Central Relief Commissioner. Relief Operation is a
State subject and these Crisis Management Groups work
under the leadership of Chief Secretary. Relief
Commissioners work under him. The Distict Magistrate or
his office works as a focal point and coordinates all the
activities at district level. As regards doveloqin’g' further
mechanism, it may be stated that under the Chai 3
of former Agriculture Secretary, Shri J.C. Pant, a high
power committee has been constituted to give suggestions
in this regard as to what measures should be taken or
what type of plan should be formulated to tackle such
situations. Under different codes relief programmes are
launched at different places in that situation. The
Government has also issued guidelines about the
measures to be taken in this regard. Apart from it, there
is a central sector scheme for development of resources.
Through this Scheme assistance is given to training
Institutes of Public Administration which impart training to



15 Oral Answers

their officials respond quickly in such a situations.
Contingency plan is formulated at Centre, State and
district level. They are always prepared to act according
to the procedure of blue book refeience to which was
made by the hon. Member. A contingency plan is
formulated to deal with the problems of flood prone and
drought prone areas and all the possible assistance is
given by the Government of India.

[English]

SHRIMATI SHYAMA SINGH:_Sir, | want to draw the
attention of the hon. Minister to one issue. Whenever
there are floods or any other disasters in Bihar, relief is
not available. All these associations or Government
organisations which are formed to appease the people or
to take care of the people are not forthcoming to heip.
(Interruptions).

MR. SPEAKER: Shri S.D.N.R. Wadiyar to put his
Supplementary.

Madam, please take your seat.
...(Interruptions)

SHRIMATI SHYAMA SINGH: What is the use of all
these plans, if the common man is not being aided at
proper time?

[Translation]

SHRI NITISH KUMAR: Hon'ble Speaker, Sir, so far
as the questions raised by the hon'ble lady Member
regarding Bihar is concemed, she can solve this problem
in the month of March.

[English]

SHRI S.D.N.R. WADIYAR: The United Nations
declared \t/he current decade as “Intemational Decade of
Natural Disaster Reduction” and with that grew up a Plan
that by the year 2000 A.D. all countries should have a
comprehensive national assessment of risk of natural
‘hazards taking into account the developmental plans.

Secondly, mitigation plan at the national level or at
the local level involving long-term prevention and
preparedness and community awareness should be there.

Thirdly, ready access to intemational, global, regional,
national and focal waming systems and dissemination of
warnings should be there.
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The hon. Minister has submitted in his reply that the
Government has a National Contingency Plan that has
been notified to facilitate the launching of relief operations.

| would like to know from the hon. Minister : Does
the National Contingency Plan confirm to the pilan-in
conformity to the U.N. Disaster Reduction Plan?

[Translation]

SHRI NITISH KUMAR: Sir, the United Nations has
declared the current decade as “Intemnational Decade of
Natural Diaster Reduction” and India has contributed in
it. India has its own experience In this matter. The
initiatives taken by India have been apreciated
internationally. If the hon'ble lady Member desires, | will
send her a copy of the paper prepared and presented in
the intemational Conference in this regard so that she
could get information in this regard.

SHRI MAHESHWAR SINGH: Mr. Speaker, Sir, when-
ever the natural calamity occures in any State, the State
Government provides assistance as per their revenue
manual. But this assistance varies from State to State.
For example, if a person is killed in the natural calamity
some States pay Rs. 25 thousand and some States pay
Rs. 50 thousand as compensation to his dependents. If
that calamity is declared as national calamity even one
lakh rupees are paid as compensation. Sir, through you,
| would like to know from the hon'ble Minister whether
he would consider fixing a uniform norm at national level
in regard to payment of compensation in cases of people
affected by natural calamity?

SHRI NITISH KUMAR: Hon'ble Speaker, Sir, providing
relief is the responsibility of the State Governments. The
Union Government provides assistance in this regard.
Earlier there was a different procedure of providing
assistance. Calamity Relief Fund was constituted after
the Ninth Finance Commission. The Tenth Finance
Commission improved it further and the National Calamity
Relief Fund was constituted. To provide reliet is the
responsibility of the State Governments and they have
relief codes according to which they work.

[English]

SHRIMAT! GEETA MUKHERJEE: Hon. Speakoi‘, Sir,
may | know, through you, about one thing from the hon.
Minister? After the recent flood and cyclone in Waest
Bengal, how much money did the West Bengal
Government want and how much has been despatched?
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[Translation]

SHRI NITISH KUMAR: Hon'ble Speaker, Sir, detailed
information about what was sought by the Govemment
of West Bengal and how much was made available to
the State Government will be fumished.

[English]

SHRIMATI GEETA MUKHERJEE: You have not given
even half the money...(Interruptions)

[Translation)

SHRI C.N. SINGH: Hon'ble Speaker; oir, there are
some natural calamities like water logging and floods
about which we know in advance In my Parliamentary
constituency Machhlishahar the problem of water logging
has taken an alarming proportion and the attention of the
Government has been drawn towards it time and again
but no arrangements have been mads in this regard so
far. The farmers are on the verge of starvation. Will the
Minister send a team to Machhlishahar and Badlapur
Tehsil of Jaunpur district, and Patti Tehsil of Pratapganj
district to assess the damage caused to the crops of the
farmers? The houses of the farmers have been destroyed
there due to water logging. What arrangement will be
made in future for the farmers who are on the verge of
starvation? What is the solution if such natural calamities
strike and what assistance will be given to the affected
people?

SHRI NITISH KUMAR: Hon'ble Speaker, Sir, if natural
calamities occur somewhere there are ways and means
to deal with them. There are guidelines in this regard
which specifically indicate as to what should be done in
any particular situation. Each State has contingency plan
in this regard and they act accordingly. The Government
of India provides assistance. The State Governments have
their own Calamity Relief Fund. The Union Government
contributes 75 percent to it and 25 percent is contributed
by the State Government.

SHRI C.N. SINGH: | want to know whether the 75
percent funds which are contributed by the Union
Govemment are being utilised or not? (Interruptions)

MR. SPEAKER: The hon’ble Minister is replying.

SHRI' NITISH KUMAR: The hon'ble Member should
understand that undertaking relief work is the Sta.te
subject. The Centre provides assistance to undertake relief
work.

SHRI C.N. SINGH: Do you not ensure whether mqney
contributed by the Union Government is being utilised
Properly or not?
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SHRI NITISH KUMAR: So far as the question of
sending a team is concemed, in the event of a severe
natural calamity in’ any State if the State Government
wants additional assistance, it submits a memorandum to
the Union Government. On receipt of their memorandum
a Central team 'is ' constituted. On the basis of the
megicrandum If it jg considered that there- exists a rare
severity or natural '\Sisaster, a committee is constituted
which assesses the situation there. The situation is
discussed on retum of the said committee. Finally the
Ministerial group recommends to the national committee.

SHRI C.N. SINGH: 1 asked whether the Government
would sent a central team to Pratapganj and Jaunpur or
not?

SHRI NITISH KUMAR: You ask the State Government
about it.

[English]

SHRI N. JANARDHANA REDDY: Sir, this is an
important question. Whenever the natural calamities occur
be it cyclone or drought or hallstorm, the Government's
reaction will be there temporarily and then they forget.
That is why there is a demand to have a National Institule
of Disaster Management. | think at the time of Orissa
cyclone, hon. Minister of Defence, Shri George Femandes
has also gone to the Press saying that the Government
of India is thinking to have, to develop a National Institute
of Disaster Management. But the answer of the hon.
Minister says that a Central Sector Scheme on natural
disaster management is there from 1993. Perhaps, he is
mentioning about the Committee under the chairmanship
of the Cabinet Secretary. He also said that a High
Powered Committee has been constituted in August, 1998.
Perhaps, it is under the chairmanship of Shri J.C. Pant.

But these are not going to effect any permanent
solution to these disasters.

It is only an ad hoc arrangement. Will the Prime
Minister be kind enough to say that the National Institute
of Disaster Management will be on permanent basis to
study the contingency plan, the recommendations of the
Tenth Finance Commission and afl other things which
are going to be evolved so that a permanent Institute
may be there to look upon these disasters? .

[Translation]

SHRI NITISH KUMAR: Mr. Speaker, Sir, | have
mentioned about Shri J.C. Pant who is the former
Agriculture Secretary under whose chairmanship a high
power committee has been constituted which will suggest
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as to what plan can be formulated for all disaster
management and what could be the mechanism in this
regard. This Committee has been constituted in August,
1999 and it will submit its report within six months. The
Government are waiting for the report of the said
Committee and the Government will take proper decision
thereon. That Committee is working on specific disasters
fike cyclone, earthquake, flood and drought for which a
sub group has been constituted and it is studying these
disasters in detail. Opinion of the experts is being sought
on it and recommendations of the said committee are
awaited. So far as central sector is concemned, it is mainly
related with Human Resource Development. Administrators
are trained in this field. National Centre for Disaster and
Indian Institute of Public Administration have been set up
here. Apart from this National Disaster Management
Faculty has been set up and the said faculty has provided
assistance to sixteen States which is considered cent
percent assistance.

[English]

SHRI K.P. SINGH DEV : Mr. Speaker, Sir, the hon.
Minister in his reply has very categorically mentioned in
(a) to (c) that the geographical position and climate makes
India vulnerable to natural disasters. Also, he has
mentioned about relief in para 2, 3 and 4. So, the
emphasis is only on relief. Now, they have constituted a
High-Powered Committee. We had made a demand during
the debate on cyclone in Orissa whether some of the
States like West Bengal, Orissa, Andhra Pradesh and
Bihar which are successively and chronically affected by
weather-related natural calamities and disasters, will be
given special status category—like the Himalayan States
or the Scheduled seven States—as you are doing for
Tribal Development Block because my State, West Bengal,
Bihar and Andhra Pradesh, for the last 35 years, have
been subjected to natural calamities. | would like to know
whether such chronically affected areas will get special
attention and foucs, and a programme, apart from what
the Finance Commission or the Planning Commission has
been doing.

[Translation]

SHRI NITISH KUMAR: Mr. Speaker, Sir, whatever
has been done so far has been done on the basis of
recommendations of the Tenth Finance Commission. A
National Fund of only Rs. 700 crores was constituted by
the Tenth Finance Commission but far more money has
been released already.

SHRI K.P. SINGH DEO: A loss of Rs. 50 thousand
crores has been suffered there. What can be done with
Rs. 5-7 thousand crores?
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SHRI NITISH KUMAR: Please listen to my point fully.
This is basically for relief. So far as Orissa is concemed
which you have mentioned, a high powered task force
under the chairmanship of Minister of Defence has been
set up In this regard and that task force is doing its
work. It has suggested to create the Orissa Cyclone
Reconstruction High Power Authority. The Government
are considefing it and thi§ is a mandate about the
chronically affected areas in respect of which there is a
need to do much more than this. The said task force will
submit its report to the J.C. Pant Committee within six
months and there will be a mention of all these things in
that report and the Government would take appropriate
decisior: thereon.

MAJ. GEN. (RETD.) B.C. KHANDURI: Mr. Speaker,
Sir, this question is about tackling the natural calamities
and is confined to that only. | would like to draw the
attention of the Government that land sliding took place
in my constituency in 1998 due to which more than
hundred people died. Again more than hundred people
died due to earthquake in 1999. You are talking about
the situation in the aftermath of the earthquake or Natural
Calamity the details of which are already there. But it
would be better to take action prior to occurrance of
these things which will minimise the loss and people will
be aware -of it in advance. There is a slight mention
about mitigation of disaster in it. Will the Government
formulate activity of the pre-disaster plan to minimise the
natural calamities so that prior waming could be given to
the people about landsliding and soil erosion? Had prior
waming been given in Orissa properly the loss would
have been less. Will the Government set up any
committee on the lines of J.C. Pant Committee to
formulate the pre-disaster plan so that people could get
prior waming and the loss could be minimised?

SHRI NITISH KUMAR: Mr. Speaker, Sir, so far as
the question of iséuing prior wamings of sounding alert
is concemed, in case of apprehension of cyclone alert is
sounded 48 hours in advance and waming is issued 24
hours in advance. So far as Orissa is concemed, waming
was given there well in advance. There has been a lot
of discussion on this issue in the House also. This is not
the question here...(Interruptions)

MAJ. GEN. (RETD.) B.C. KHANDURI: You please
tell about the soil conservation, it is not only the question
of sounding waming.

SHRI NITISH KUMAR: So far as the question of
sub-group of iJ.C. Pant Committee is concemed, it is
considering all the points raised in your question.
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SHRI KANTILAL BHURIA: Hon'ble Speaker, Sir,
thorugh you | would like to know from the hon'ble
Minister...(Interruptions)

KUNWAR AKHILESH SINGH: Hon'ble Speaker, Sir,
| would like to say...(Interruptions)

[English]

MR. SPEAKER: Shri Akhilesh Singh, please
understand that this is not a debate. Please take your
seat.

...(Interruptions)

MR. SPEAKER: Nothing should go on record, except
Shri Bhuria’'s supplementary.

...(Interruptions)*

MR. SPEAKER: Shri Akhilesh Singh, please take your
seat, this is not a debate.

[Translation]

SHRI KANTILAL BHURIA: Hon'ble Speaker, Sir, |
am grateful to you for giving me an opportunity to speak.
| would like to say that like other parts of the country,
Madhya Pradesh was also hit by devastating floods.
...(Interruptions)

[English]

MR. SPEAKER: Please take your seat. What is this?
Please take your seat. Please understand that | have not
allowed you.

[Translation]

SHRI KANTILAL BHURIA: In Madhya Pradesh
extensive damage has been caused to standing crop on
about 61785 hectares of land, 27 people were killed, 654
cattle perished and 29168 houses were destroyed due to
floods. The Government of Madhya Pradesh has
demanded about Rs. 75.00 crores from the Union
Government to deal with the problem of floods. | want to
know from the hon'ble Minister whether the demanded
amount has been provided to Madhya Pradesh
Government? If not, what are the reasons therefor?

Hon'ble Speaker, Sir, similarly, the State is in the
grip of severe drought. The State Government have
demanded Rs. 351.61 grores from the Union Goverment

* Not recorded.
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to deal with the drought problem. But not a single penny
has been provided to the Madhya Pradesh Govemment.
The hon'ble Prime Minister is sitting here and he hails
from Madhya Pradesh but he has contested and won the
election for the Lok Sabha from Uttar Pradesh but he
should not forget Madhya Pradesh. | want to know from
the hon'ble Minister whether the said amount has been
provided to Madhya Pradesh?

SHRI NITISH KUMAR: Hon'ble Speaker, Sir, there
had been a detailed discussion in this House regarding
the National Fund for Calamity Relief which was
constituted on the basis of the recommendations of the
Tenth Finance Commission. It is not as if refief is provided
only on demand by any State Govemment. National Relief
Committee Is the sub-committee of the N.D.C. When a
memorandum from any State Government is received and
if the calamity in the State is considered of rare severity
a central team is sent to the concerned State to assess
the situation there and on retum of the said team the
meeting of the inter-ministerial group takes place.

SHRI KANTILAL BHURIA: Hon'ble Minister Sir, please
tell as to how much funds have been made available to
the State Government so far. | want to know only this
but he is not saying anything about this. By giving a
vague reply he is deliberately discriminating against the
State Government of Madhya Pradesh. ...(Interruptions)
No amount has been made available to Madhya Pradesh
so far. Large number of people are dying there.

[English]

MR. SPEAKER: Shri Bhuria, what is this? This is
not a debate, please take you seat. What is this? This
Minister is giving the reply.

SHRI RAJESH PILOT: This is not the procedure.
The hon. Member wanted to know as to how much money
has been given to Madhya Pradesh in relation to their
demand, and that is all.

[Translation]

SHRI KANTILAL BHURIA: How much amount have
you released?

MR. SPEAKER: Why are you speaking so loudly?
[Translation]
SHRI NITISH KUMAR: Mr. Speaker, Sir, Shri Rajesh

Pilot has risen without having waifed for me to complete
my submission kindly listen to me first...(Inferfuptions)
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[English)
MR. SPEAKER: Please take your seat.
...(Interruptions)

MR.. SPEAKER: This is not a debate. Please take
your seat.

...{(Interruptions)
[Translation]
SHRI NITISH KUMAR: You have sat throughout the
debate. The issue is not that a demand is made by the

Government and it is fulfiled by the Central Government.
If you...(Interruptions)

SHRI KANTILAL BHURIA: Mr. Speaker, Sir, | would
like to enquire about the funds allocated out of the
demand made...(Interruptions)

SHR! NITISH KUMAR: If you do not want to listen
to me, | won't reply. | am going to sit down...(Interruptions)

MR. SPEAKER: Shri Nitish Kumar, | appeal to you
to address the Chair.

SHRI NITISH KUMAR: Mr. Speaker, Sir, an amount
of Rs. 102 crore was released for Madhya Pradesh in
1997-98 under National Fund for Calamity
Reliet... (Interruptions)

SHRI KANTILAL BHURIA: Mr. Speaker, Sir, | have
enquired about the year 1998-99. ...(Interruptions)

SHR!I NITISH KUMAR: No funds have been released
during 1998-99. ...(Interruptions)

[English)]

MR. SPEAKER: Question No. 345. Shri Sadashivrao
Dadoba Mandiik—Not present.

...(Interruptions)

MR. SPEAKER: Question No. 346. Shri Rattan Lal
Kataria.

...(Interruptions)
Promotion of Export in Agricultural Sector

*346. SHRI RATTAN LAL KATARIA: Will the Minister
of AGRICULTURE be pleased to state:
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(a) the steps taken by the Govemment to make
agriculture export oriented, to bring In diversification aritt
make more capital investment in the agriculture sector;
and

(b) the percentage of agricultural contribution in the
total exports of the country?

THE MINISTER OF AGRICULTURE (SHRI NITISH
KUMAR): (a) The Govemment is promoting agricuttural
production to meet domestic demand as also to generate
surpluses for exports. For export oriented agriculture, the
Govemment is implementing programmes for production
and supply of quality seeds/improved planting material
and crop management and is also providing support for
post-harvest management and marketing.

(b) The percentage of agricultural contribution in the
total exports of the country was around 15 per cent during
the year 1998-99. This does not include value of exports
of plantation crops namely: tea, coffee & rubber.

MR. SPEAKER: Shri Bhuria, please take your seat.

...(Intsrruptions)
MR. SPEAKER: No. This is too much.
...(Interruptions)
[Translation)
SHR! NITISH KUMAR: Mr. Speaker, Sir, | would

request Hon'ble Member to tell me about the
Memorandum which he is referring to. He should clearly

-tell me as to whether it is about flood or drought. | shall

be able to give a reply only when he gives me the
complete information...(Interruptions)

[English]

MR. SPEAKER: Shri Bhuria, he is now replying to
another question. Please take your seat.

..(Interruptions)

MR. SPEAKER: This is too much. Please take your
seat. ;

...(Interruptions)
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MR. SPEAKER: Please understand that this is
Question Hour. Please take your seat.

...(Interruptions)
MR. SPEAKER: Shri Bhuria, this is too much.
...(Interruptions)
[Translation]

SHRI NITISH KUMAR: It was an unrelated question.
It was not related to any particular State, still | have
given the reply. If a proper question is asked. | shall
certainly reply to it...(Interruptions)

SHRI MULAYAM SINGH YADAV: Mr. Speaker, Sir,
Hon'ble Minister is not replying to the question and is
making a speech instead. The District Magistrate of
Gorakhpur did not extena any relief to the farmers. Instead
of extending relief to the people affected by floods, the
tarmers were beaten up and held under N.S.A.
...(Interruptions)

SHRI NITISH KUMAR: Shri Mulayam Singh ji, you
rise all of a sudden. You should have listened to me

first. You have been a Chief Minister. It does not look
nice to point out such things to you...(Interruptions)

SHRI MULAYAM SINGH YADAV: You are not
empowered to stop us from speaking...(Interruptions)

12.00 hrs.

Mr. Speaker, Sir, they are not empowered to stop
us from speaking...(Interruptions) Only the Chair can direct
us...(Interruptions)

[English]
MR. SPEAKER: What is this?
...(Interruptions)

MR. SPEAKER: Hon. Members, please go to your
seats.

...(Interruptions)

MR. SPEAKER: Shri Devendra Singh Yadav, please
g0 to your seat.

...(Interruptions)
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12.01 hrs.
At this stage, Shri Devendra Singh Yadav, Shri Tufani
Saroj and some other hon. Members came
near the Table.
[Translation]
SHRI NITISH KUMAR: Mr. Speaker, Sir they have

been provided to create disturbance...(Interruptions) Such
behaviour is improper...(Interruptions)

[English]

MR. SPEAKER: Shri Devendra Singh Yadav, please
go to your seat. This is too much.

...(Interruptions)

MR. SPEAKER: Shri Devendra Singh Yagav, please
go to your seat.

...(Interruptions)
MR. SPEAKER: The Question hour is over.
...(Interruptions)

MR. SPEAKER: Hon. Members, please go to your
seats.

...(Interruptions)

MR. SPEAKER: Shri. Devendra Singh Yadav, please
go to your seat.

...(Interruptions)

WRITTEN ANQWERS TO QUESTIONS
[English]
Eradication of Chiid Labour

*342. SHRI ASHOK N. MOHOL.:
SHRI SHIVAJI VITHAL RAO KAMBLE:

Will the Minister of LABOUR be pleased to state:

(a) the details of projects/schemes being implemented
in the country for the complete eradication of child labour;

(b) whether the Government have ever reviewed the
success of these projects/schemes;
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(c) if so, the outcome thereof;

(d) the 1unds bl ﬁ;ovided by the Union Government to
State Governments for these projects/schemes during each
of the last three years, State-wise and scheme-wise;

(e) the State-wise achievements made during the
above period;

) the funds provided under the International
Programme for Eradication of Child Labour to each State
and the actual funds utilised by these States during each
of the last three years;

Ao hey o

(g) whether the Government propose to start new
projects with a view to eradicate child labour system;
and

- () i g, the.details, thereof?

THE MINISTER OF LABOUR (DR. SATYANARAYAN
JATIYA): (a) to (h) Government of India has been
implementing two schemes, namely the Scheme of
National ‘Ghild; Labour Projects (NCLPs): and the Scheme
of Grant-in-Aid to Voluntary Organisations. The major
activity under the scheme of NCLPs is running of special
schools/centres for rehabilitation of children withdrawn from
work through-non-formal. education, vocational training,
nutrition, health care, stipend etc. Under the scheme of
Grant-in-Aid, voluntary organisations take up action-
oriented projects for the bensfit of working children.

"' The ‘NCLPs" have:'baen evaluated. by five Institutes
of Social Science Research in the States of-Uttar-Pradesh,
Tamilnadu, Andhra Pradesh, Orissa and Rajasthan and
by inter-ministerial teams tomprising of the representatives
of Ministries of Labour, Finance, Deptt. of Women & Child
Development and Planning Commission. The reports
received show, interalia, that the magnitude of the child
labour’ problesh ‘san be considerably réduted’ thvough
effective implementation of rehabilitation measures
undertaken by the projects and that there is a need to
continue special schools. The performance of NCLPs is
being continususty: ménitbred through peribdic reports of
project activities and reviews undertaken at the centre,
State and district level. ‘A’ Central- Monitofing: Committee
under the Bhairmanship of Labour Secrétary has been
set up for the overall supervision, monitoring and
evaluation -of the: NCLPs. Grant-in-Aldl’ projects are
monitored through periodic reports, field visits and
‘inspections’ undertaken by the Central Govemment, State
Governmbnts and District - Administrations.: All State
Governments have been addressed regarding
‘comprehensive evatuafion of projeots whuoﬂ h an ohgomg
and continuous process.
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Under the scheme of NCLPs, funds are not released
to State Governments but directly to the Child Labour
Project Societies constituted at the District level under
the Chairpersonship of the District Collector. Under the
scheme of Grant-in-Aid, funds are not released to State
Govemnments but directly to the concemed voluntary
organisations.

Funds released under both the above schemes for
the last 3 years are as follows:

Year NCLP Grant-in-Aid
(Rs. in lakhs)
1996-97 3303.20 62.55
1997-98 1268.34 38.01
1998-99 2642.70 93.07

Under the scheme of NCLPs, 85 child labour projects
are under implementation in 10 child labour endemic
States for coverage of 1.8 lakh children. Under the Grant-
in-Aid scheme, 83 voluntary organisations are
implementing projects.

The international Programme on the Elimination of
Child Labour. (IPEC) is a global programmes launched
by the International Labour Organisation (ILO) in
December, 1991. India was the first country to join IPEC
in 1992 when it signed a MOU with ILO. Under the
programme, funds are not allocated State-wise but are
provided directly by the ILO to implementing partners such
as Central Employers’ and Trade Union Organisations
and NGOs after approval of the action programme by

‘the: IPEC National Steering Committee. Budget allocation
‘and commitment made under {PEC in India during 1992-

99 is US$ 6.9 million (Rs. 29 crores approximately). Under
the prevailing system, once an amount is committed for
a project, the funds do not lapse at the end of the
financial year but get carried over to the subsequent years
and are utilised for the purpose for which the commitment
is made. IPEC action programmes have been
implemented by NGOs, Trade Unions, Employers’
Organisations, Government and Semi-Government
Institutions. During the period 1992-99, a total of 154

gotion’ programmaes have bsen taken :up: for coverage of
90,500 children.

The Cabinet Committes on Economic Affairs (CCEA)
in its meeting held on 20.1.99, approved continuance of

1the scheme of National Child Labour Projects during the

Ninth Five Year Plan and expansion of projects from 76
to 100. New projects are being sanctioned on the basis

of need after receipt of proposals from the State
Governments.
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Subsidies to Farmers

*345. SHRI SADASHIVRAO DADOBA MANDLIK: Will
the Minister of AGRICULTURE be pleased to state:

(a) the details of the subsidies granted to the farmers
directly or indirectly;

(b) the subsidies out of them granted to small and
marginal farmers as well as to relatively poor sections of
farmers; -

(c) whether any study has been conducted to
ascertain that the benefit of subsidies reach the targetted
farmers; and

(d) it so, the findings thereof?

THE MINISTER OF AGRICULTURE (SHRI NITISH
KUMAR): (a) to (d) The major agricultural subsidies given
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to the farmers are in terms of subsidised prices of
fertilizers, lower charges for irrigation and power and
subsidies given on seeds, farm machinery etc. A
statement giving details of the subsidies given to
agriculture sector under these various headings, since
1993-94 as compiled by the Central Statistical
Organisation is enclosed. Information about the percentage
of subsidies out of total subsidies for agriculture sector
which is going to small and marginal farmers, is not
maintained. The Government have not sponsored any
studies to ascertain whether the benefits of the subsidies
are reaching the targetted farmers. However, the Central
Government is implementing several schemes targetting
specially small and marginal farmers and certain subsidies/
incentives are inbuilt into these schemes. As per the
information received from the Central Statistical
Organisation, subsidies amounting to Rs. 905 crores were
given to small and marginal farmers in 1996-97 for
components like seeds, agro-mechanisation etc.

Statement

Details of Subsidies to Agriculture Sector

(Rs. in Crore)

Item 1993-94 1994-95 1995-96 1996-97 1997-98 1998-99  1999-2000
(Actual) (Actual) (Actual) (Actual) (Actual) (Revised) (Budgeted)

Subsidy to

Agriculture

Sector through

Inputs

1. Fertiliser 4562 5769 6735 7578 9918 11388 13250

2. Electricity* 2400 2338 . 1828 8310 NA NA NA

3. Irrigation@ 5872 6769 7909 9256 9778+ NA NA

4.  Other 1169 1176 985 905 %, JNA NA NA

Subsidies given
to Small & Marginal
Farmers®*

Sources: 1.

Fertilisers: Expenditure Bucdget 1898-2000. Vol. | of Central Government.

2. to 4. Electricity and irrigation & other subsidies: Central Statistical Organisation.

Note:—

Electricity includes all subsidies to Electricity Boards and Corporations. Separate estimates of electricity subsidy accountable
exclusively to agricultural sector is not available.

@ The rates for supply of water to farmers are kept low as a matter of policy resulting in losses to Gowvt. Irrigation system.
The excess of operating costs over the gross revenue Is treated as imputed irrigation subsidy.

+ Quick estimates.
NA : Not Available.

** Include subsidies on iter‘ns like seeds, agricultural machinery & equipment etc.
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Bilateral Initiatives between India and Japan

*347. SHRI CHANDRESH PATEL.
SHRI ANNASHEB M.K. PATIL:

Will the MINISTER OF EXTERNAL AFFAIRS be
pleased to state:

(a) whether he had discussed the issue of ashes of
Netaji Subhash Chandra Bose kept in Japan during his
visit to Japan in November, 1999;

(b) if so, the details thereof;

(c) whether India and Japan have agreed on various
bilateral intiatives including security dialogue, Japanese
investment in India, iifting of the economic sanctions
against India and the signing of C.T.B.T. etc. during his
visit;

(d) if so, the details of the discussions and the
outcome thereof; and

(e) the concrete steps taken by the Government in
this regard?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
JASWANT SINGH): (a) to (e) | visited Japan from
November 23-26, 1999. | met Prime Minister Obuchi,
Foreign Minister Yohei Kono, Minister for Internal Trade
& Industry T. Fukaya, and Director General of Self
Detence Agency T. Kawara. | also met Japanese
Parliamentarians, academicians, Indologists, members of
the press and others. During these meetings, we
discussed various aspects of bilateral relations, regional
issues and international issues of mutual interest.

The issue of the ashes of Netaji Subhash Chandra
Bose did not figure in any of my official meetings.

During discussions, both sides agreed that India-
Japan relations should be normalised and developed in
the interests of peace and stability in Asia and the world.
We also agreed that dialogue at various levels should
continue in order to enhance awareness and
understanding of each other's views and concerns.

The two sides have agreed, in principle, to a security
dialogue. The details in this regard are to be worked out
through diplomatic channels.

In regard to economic cooperation and investment,
the Japanese side indicated that, in follow-up of the
Investment Dialogue which took place in New Delhi in
August 1999, a MITI - sponsored economic mission would
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visit India early next year. The Indla-Japan Business
Cooperation Committee (IJBCC) is also scheduled to meet
in New Delhi in February 2000.

On the nuclear issue, | stated India's position. The
Japanese side expressed the hope that India would sign
the CTBT at an early date. The Japanese side reiterated
their position that India's signing of the CTBT would
enable them to review the economic sanctions imposed
by them.

| reiterated the invitation to Prime Minister Obuchi
and Foreign Minister Kono to visit India at their early
convenience. We agreed that the 50th anniversary of
diplomatic relations, in AD 2002, should be commemoratad
in a befitting manner. During my meeting with Foreign
Minister Kono | conveyed, on behalf of Government of
India, an invitation to their Majesties the Emperor and
Empress of Japan to visit India in AD 2002. We agreed
also to coordinate and cooperate in international fora
including in regard to reform of the UN system and
restructuring of the UN Security Council.

ES! Hospitals

*348. SHRI RATILAL KALIDAS VARMA:
DR. BALIRAM: ’

Will the Minister of LABOUR be pleased to state:

(a) the number of ES! hospitals at present in each
State/Union Territory;

(b) the criteria followed for selection of site for "
establishment of ESI hospital;

(c) whether there are complaints about the
unsatisfactory services rendered by ESI hospitals;

(d) it so, the details thereof and action taken thereon;

(e) whether the Government propose to establish
more of these hospitals; and

(f) i so, the locations identified for the purpose?

THE MINISTER OF LABOUR (DR. SATYANARAYAN
JATIYA): (a) to (f) As per the prescribed norms, the ESI
Corporation generally constructs four hospital beds per
one thousand insured persons (IPs). Number of insured
persons at a particular centre, existing medical facilities,
possible industrial growth in the area, recommendations
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of the State Government etc. are kept in view before
sanctioning a new ESI hospital. For the sake of viability,
the Corporation generally constructs minimum 50 bedded
hospital at Centres having 12,500 IPs. Details of ESI
hospitals at present Statewise are given in enclosed
Statement. The ESI Corporation has started/completed
construction of new ES| hospitals at Chandigarh, Mandi
Gobindgarh (Punjab), Rourkela (Orissa), Jammu (J&K),
Rohini (Delh), Ankieshwar (Gujarat), Nizamabad (Andhra
Pradesh), Kolhapur, Chinchwad and Bibewad
(Maharashtra), Bhilwara and Pali (Rajasthan) and
Durgapur (West Bengal). The Corporation has algo
agreed, in principle, to construct new hospitals at
Bahadurgarh and Gurgaon (Haryana), Jabalpur (MP),
Udaipur, Alwar & Bhiwadi (Rajasthan), Ludhiana (Punjab),
Ranipet (Tamil Nadu) and Garshyam Nagar (West
Bengal).

2. Under the ESI Act, 1948, the responsibility for
administration of medical care vests in the State
Governments/UT Administrations except in Delhi and
NOIDA where it is being administered by the ESIC
directly. There have been sporadic complaints about lack
of medical and para-medical staff, shortage of drugs/
dressings, lack of equipments etc. in ESI hospitals/
dispensaries. Such complaints, as and when received,
are forwarded to the concemed State Governments for
taking appropriate remedial measures. In order to improve
medical care facilities in ESI| hospitals/dispensaries, the
ESI Corporation has recently formulated an Action Plan
and forwarded the same to the State Governments for
implementation in consultation with ES! Corporation. The
Action Plan includes inter-alia provision of modern
equipments in hospitals, establishment of Regional trauma
centres, establishment of super-speciality services, blood
banks, cancer prevention centres, development of
indigenous system of medicine, provision of necessary
equipments in dispensaries etc. In order to improve
resource position of the State Governments, the
Corporation has also increased the ceiling on expenditure
on medical care from Rs. 500/- to Rs. 600/- per |.P. per
annum w.ef. 1.4.1999.

Statement
Number of ESI Hospitals in the country, State-wise
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1 2 3

3.  Bihar 6
4. Delhi 3
5. Goa 1
6. Gujarat 1"
7. Haryana 5
8. Himachal Pradesh 1
9. Kamataka 9
10. Kerala 13
11. Madhya Pradesh 7
12. Maharashtra 13
13.  Orissa 5
14.  Pondicherry 1

15.  Punjab 7
16. Rajasthan 3
17. Tamil Nadu 9
18.  Uttar Pradesh 16

19. West Bengal 13

Total A 134

SI.  Mame of the State/ No..ol
No.  Union Territories Hospitals
1 2 3

1. Andhra Pradesh 10

2, Assam

Migration of Farmers

*349. SHRI A. VENKATESH NAIK: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether due to non-remunerative pricing policy of
the Government for farm products, the farmers in various
States are migrating from villages to towns and cities in
search of jobs;
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(b) if so, the details thereof, and

(c) the steps being taken by the Union Government
to find out a permanent solution for the problems faced
by the rural youths and farmers?

THE MINISTER OF AGRICULTURE (SHRI NITISH
KUMAR): (a) to (c) The Minimum Support Prices (MSPs)
for major agricultural commodities fixed by the Government
are remunerative. These cover not only the cost of
production but also provide a reasonable margin of profit
as an incentive to the farmers to invest and improve
production and productivity.

However, migration takes place from rural to urban
areas due to various reasons. As per the 49th round
(January to June 1993) of the National Sample Survey
conducted by the National Sample Survey Organisation
(NSSO), the main reasons for movements of households
are to take up employment, search of better empigyment
and expectations of better wages and living conditons,
shifting of the workers by the contractors from one place
of work to another place of work, education, etc.

The problem of migration is sought to be tackled
through a muiti-dimensional course of action viz.,
improvement of infrastructural facilities, diversification to
non-farm activities, skill improvement programmes, financial
assistance to promote self-employment, optimising the use
of land resources etc., through a variety of rural
development, employment generation and poverty
alleviation programmes.

Conference on Space Application

*350. SHRIMATI KANTI SINGH:
SHRI SULTAN SALAHUDDIN OWAISI:

Will the PRIME MINISTER be pleased to state:

(a) whether a Ministerial Conference on Space
Application for Substantive Development in Asia and
Pacific organised by United Nations Economic and Social
Commission was held recently in New Delhi;

(b) if so, the main recommendations made at the
_Conference;

(c) the member countries who participated in this
Conference,

(d) the main docisi;;ns arrived .at in regard to space
application in critical areas like food, security, illiteracy
and disease management; and
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(e) the manner in which it is likely to benefit the
country in the development of space and allied matters?

THE MINISTER OF STATE OF THE MINISTRY OF
SMALL SCALE INDUSTRIES, AGRO AND RURAL
INDUSTRIES, MINISTER OF STATE IN THE
DEPARTMENT OF PERSONNEL AND TRAINING,
DEPARTMENT OF PENSIONS AND PENSIONERS
WELFARE OF THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY
AND SPACE (SHRIMATI VASUNDHARA RAJE): (a) Yes,
Sir. India hosted the Second Ministerial Conference of
the United Nations Economic and Social Commission (UN-
ESCAP) for Asia and the Pacific on Space Applications
for Sustainable Development in Asia and the Paclific during
November 15-20, 1999 at New Delhi.

(b) and (d) The conference deliberatec on the
achievements of the countries of the Asia Pacific region
in utilising space technology for national development and
identified strategy and action plan towards enhanced use
of space technology in various fields. The Conference
drafted the Delhi Declaration launching the second phase
of the Regional Space applications Programme of ESCAP
for action oriented result driven programme for optimising
human and financial resources in the region through
cooperation in the areas of environmental and natural
resource management, food, security, capacity building,
human resource development and education, poverty
alleviation, weather forecasting, natural disaster
managerment, health care and hygiene and sustainable
development towards improving the quality of life.

(c) Representatives from 25 countries and 11 UN
and other organisations participated in the Conference.

(e) The Conference provided a good opportunity to
highlight India’s role as a leading space player in the
Asia Pacific region. Several countries have expressed
interest for expanded cooperation with India in the area
of Space technology and applications. This is also
expected to result in a greater role for India in the
commercial sector.

Protest Lodged Against the Charter of OSCE

*351. SHRI MOINUL HASSAN:
SHRI KRISHNAMRAJU:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether the Government has lodged its protest
against the charter adopted by the 54 member
Organisation for Security and Co-operation in Europe;
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(b) whether adoption of this Charter makes it possible
for certain groups of nations to intervené in other regions
in the name of security;

(c) it so, the details thereof;

(d) the likely impact of the adoption of the policy of
intervention on the sovereignty of the nations; and

(e) the reaction of the Govermment on this matter
and the steps taken to ensure the protection of
sovereignty of nations against intervention by outside
countries?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
JASWANT SINGH): (a) No, Sir.

(b) to (e) No, Sir. The Charter adopted by the
Organisation for Security and Co-operation in Europe
(OSCE), a regional arrangement under Chapter VIll of
the United Nations Charter, concerns only the OSCE
countries in Europe and the areas explicitly mentioned in
its documents. The OSCE’'s areas of interests and
operations are confined to Europe and do not include
India or even South Asia. The OSCE's Charter does not
allow intervention by this organisation in other regions
and therefore, does not pose a threat to the sovereignty
of nations. It has, therefore, not been found necessary
for the Government to react in this regard.

Mutilated Bodies Sent by Pakistan
during Kargil War

*352. SHRI P. KUMARASAMY:
SHRI NARESH PUGLIA:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether the Indian Government has taken up the
issue of six Indian soldiers with Pakistan who were
tortured to death on being captured and subsequent
mutilation of their bodies by the Pakistan soldiers during
the Kargil conflict in June, 1999 on resumption of bilateral
talks with Pakistan;

(b) the response of Pakistan thereto;

(c) if so, whether Indian Government has also raised
this issue at any appropriate intemational organisations
dealing with Human Rights and International Humanitarian
Law for taking up this matter with Pakistan;

(d) If so, the detalls thereof, and
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(e) if not, the action proposed to be taken by the
Government in this regard?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
JASWANT SINGH): (a) to (e) An Air Force Officer and
6 Army personnel, who were taken prisoner by Pakistan '
during its armed intrusion and aggression in the Kargil
Sector of Jammu & Kashmir were tortured, subjected to
inhuman treatment, and killed in capacity. Government
conveyed the anguish and deep anger of the people of
India to the Foreign Minister of Pakistan during his visit
to Delhi on June 12, 1999. Government alse underlined
that these acts constituted a gross violation of the Geneva
Convention, and demanded of Pakistan that the guilty be
identified and punished.

The attention of the international community was
drawn to these brutal acts of Pakistan, including through
our statement to the UN General Assembly in New York
on September 22, 1999. Government will continue to take
up the matter in appropriate international forums.

[Translation]
Drought Conditions in M.P. and Other States

*353. SHRI KANTILAL BHURIA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether a number of State Governments including
the Goxernment of Madhya Pradesh have presented
memoranda to the Union Government in regard to the
prevailing severe drought situation therein;

(b) if so, the seriousness of the dmétim 'and the
financial assistance sought by the State :Governments;

(c) whether the Union Govemment have sanctioned
the amount for the State to deal with the prevailing
drought situation; and

(d) if so, the details thereof?

THE MINISTER OF AGRICULTURE (SHRI NITISH
KUMAR): (a) to (d) A statement is laid on the table of
the House.

Statement

(a) to (d) According to information received from the
State Governments, some parts of the States of Andhra
Pradesh, Gujarat, Himachal Pradesh, Jammu & Kashmir,
Madhya Pradesh, Manipur, Mizoram, Rajasthan and
Tripura have been affected by drought conditions in
varying degrees. Memoranda seeking financial assistance
from the National Fund for Calamity Refief (NFCR) for
relief measures in the wake of drought conditions have
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been received from these States. The funds sought are
as follows:—

(Rs. in crore)

DECEMBER 22, 1999

S.No. State Funds Sought
1. Andhra Pradesh 720.36
2. Gujarat 425.86
3. Himachal Pradesh 51.18
4. Jammu & Kashmir 214.47
5. Madhya Pradesh 361.61
6. Manipur 26.93
7. Mizoram 23.02
8. Rajasthan 1144.40

9. Tripura 108.95

2. After considering the memoranda, it has been
decided to release Rs. 75.36 crore to Andhra Pradesh,
Rs. 73.42 crore to Jammu & Kashmir, Rs. 4.93 crore to
Manipur and Rs. 5.34 crore to Tripura from the NFCR.
The requests of the remaining States are under
consideration in accordance with the established
procedure.

Funds in Aid of Super Cyclone Victims

*354. SHRI RAVI PRAKASH VERMA:
SHRI BRAJ MOHAN RAM:

Will the Minister of AGRICULTURE be pleased to
state:

(a) details of the funds and relief material received
by the Union Government from various Government
Offices, Public Sector Undertakings and other Private
Organisations in the aid of super cyclone that had hit
Orissa recently, Organisation-wise;

(b) whether the funds so collected have been
releasedto Government of Orissa;
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(c) it so, when and the project earmarked to be
financed by the above funds; and

(d) whether the Government have also drawn any
foolproof strategy to ensure that the funds so collected
on this count to reach the affected people?

THE MINISTER OF AGRICULTURE (SHRI NITISH
KUMAR): (a) Government of India have not made any
collections in cash or kind for relief measures in the
wake of the Super cyclone of Orissa.

(b) to (d) Do not arise.
[English]
India’'s Nuclear Programme

*355. SHRI RAMESH CHENNITHALA: Will the
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether India wil be capping its nuclear
programme if it signs and ratifies the C.T.B.T.;

(b) if so, what will happen to India’s strategy to have
minimum nuclear deterrent;

(c) whether the nuclear povf/ers have appreciated
India’s policy of minimum nuclear deterrent; and

(d) if so, the detals thereof and if not, options
available to India?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
JASWANT SINGH): (a) No Sir. The CTBT seeks only to
ban nuclear explosive testing.

(b) The tests conducted by India in May 1998 have
given us the basic capability for maintaining a minimum
nuclear deterrent.

(c) and (d) Following our nuclear tests, India has
been engaged in bilateral discussions with key
interlocutors on a range of issues relating to security,
disarmament and non-proliferation. India's security
concems and our requirement for a minimum nuclear
deterrent has been explained during these discussions.
These talks have led to a better appreciation of India’s
position on this matter.

National Child Labour Projects

*356. SHRIMAT| SANGEETA KUMARI SINGH DEO:
Will the Minister of LABOUR be pleased to state:
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(a) whether the Government have considered setting
up of National Child Labour Projects (NCLPs) in the super
cyclone affected areas of Orissa, alongwith hostel facilities
as a special case for the affected children, who may
otherwise end up as child labour;

(b) if so, by when; and
(c) it not, the reasons therefor?

THE MINISTER OF LABOUR (DR. SATYANARAYAN
JATIYA): (a) to (c) Under the National Child Labour
Projects (NCLPs) Schemes, 16 Child Labour projects have
been set up in Orissa for rehabilitation of 31,456 working
children through 511 specials schools/centres. Government
has received projects proposals from the Govemment of
Orissa for setting up National Child Labour Projects
(NCLPs) in 10 super cyclone affected districts namely,
Puri, Khurda, Cuttack, Kendrapada, Jagatsingpur, Jajpur,
Bhadrak, Balasore, Keonjhar and Mayurbhanj. Action has
already been initiated on the proposals. NCLP for district
Cuttack has already been sanctioned.
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insurance Scheme for Aquacuiture Farmers

*357. SHRI A. BRAHMANAIAH: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Government have formulated any
scheme to insure aquaculture farmers in the country;

(b) if so, the details thereof;

(c) whether aquaculture farmers are also likely to be
covered under the Rashtriya Krishi Bima Yojana; and

(d) it not, reasons therefor?

THE MINISTER OF AGRICULTURE (SHRI NITISH
KUMAR): (a) and (b) The Scheme on Insurance of Fish
in Pond (Freshwater) which is under operation since 1978
is applicable to Fry/Fingerlings/Fish in stock ponds and
Breeders and covers only total loss due to an accident
or disease contracted or occurring .during the period of
insurance. The rates of premium are:

Type Basic premium Optional cover (floods & allied
risks) by charging &dditional
premium

A For Bank financed 2.4% gross on 1-2% gross on peak value

and other projects

B. For Schemes
through Fish Farmers
Development Agencies/
Integrated Rural Development
Programme and other similar
subsidized projects

peak value

3.0% net on
average value

1.7% net on average value

A Brackishwater Prawn Insurance Scheme was
introduced in '1991-92. A new Aquaculture Insurance
Scheme for shrimp/prawn has been formulated with effect
from 1.1.1999. The Scheme will be applicable to duly
licensed farms, or farms in accordance with the
Government's Notification. It ccvers only total loss
or destruction of shrimp/prawn as defined in the
Scheme and the cover will be offered only to grow-out
ponds. The premium rates charged are as under:

(1) Basic Cover:

(i) for highly cyclone prone zones

(Eastern Coast) 3% gross

(i) others 2% gross

4% in addition to
premium fixed for
basic cover.

(2) Comprehensive Cover

(c) and (d) Insurance of aquaculture farms is not
covered under the Rashtriya Krishi Bima Yojana.

Calamity Rellef Fund

*358. SHRI K. YERRANNAIDU: Will the Minister of
AGRICULTURE be pleased to state:

(a) the operational guidelines and funding details of
Calamity Relief Fund and National Fund for Calamity
Relief;

(b) their allocation and tenure; and
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(c) the assistance sought from both the funde and
the amount released to each State during each of the
last three years and the current year?

THE MINISTER OF AGRICULTURE (SHRI NITISH
KUMAR): (a) to (c) The Calamity Relief Fund (CRF) has
been constituted, on the recommendations of the Tenth
Finance Commission, to enable the State Governments
to undertake relief and rehabilitation measures in the wake
of natural calamities. Statement | indicating the State-
wise annual allocation of CRF for the perid 1995-86 to
1999-2000 is enclosed. The annual allocation of CRF Is
contributed by the Central and State Government
concemed in the ratio of 3:1. The contribution Govemnment
of India is automatically released to the State
Governments in four equal quarterly instalments. The
quarterly instalments are also released in advance it and
when need arises. A State level Committee headed by
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the Chief Secretary is competent to incur expenditure
necessary for the relief and rehabilitation measures, on
the basis of norms approved by an Expert Committee
constituted by Government of India.

The National Fund for Calamity Relief (NFCR) has
been constituted with an original corpus of Rs. 700.00
crore to provide additional assistance to State
Governments in the event of calamities of rare severity.
The NFCR is managed by a National Calamity Relief
Committee, which is a sub-Committee of the National
Development Council headed by Agriculture Minister and
consisting of Deputy Chairman, Planning Commission, two
Union Ministers and five Chief Ministers nominated by
the Prime Minister annually by rotation as members.
Statement |l indicating the assistance sought by various
State Governments and funds released from NFCR during
the last three years and current year is enclosed.

Statement | *

Calamity Relief Fund for 1995-2000

(Rs. in lakhs)
State 1995-96 1996-97 1997-98 1998-99 1999-2000 Total
1995-2000
1 2 3 4 5 6 7
1. Andhra Pradesh 11721 12419 13105 13773 14359 65377
2.  Arunachal Pradesh 664 704 743 781 813 3705
3. Assam 4720 5001 5217 5547 5783 26328
4. Bihar 4904 5196 5483 5763 6007 27353
5. Goa 101 107 113 119 124 564
6. Gujarat 13176 13960 14731 15483 16140 73490
7. Haryana 2385 2505 2644 2779 2897 13190
8. Himachal Pradesh 2544 2695 2844 2989 3116 14188
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1 2 3 4 5 6 7
9. Jammu & Kashmir 1860 1971 2079 2184 2279 10374
10. Karnataka 3949 4185 4416 4641 4839 22030
11.  Kerala 5229 5540 5847 6144 6405 29165
12. Madhya Pradesh 4821 5108 5389 5665 5805 26888
13. Maharashtra 6437 6820 7197 7564 7885 35803
14.  Manipur 235 248 261 275 287 1306
15. Meghalaya 263 279 295 309 323 1469
16.  Mizoram 120 127 133 140 147 667
17. Nagaland 160 17 180 188 196 895
18. Orissa 4625 4901 5172 5436 5667 25801
19. Punjab 5111 5415 5715 6005 6261 28507
20. Rajasthan 16899 17904 18893 19856 20700 94252
21.  Sikkim 444 47 497 523 544 2479
22. Tamil Nadu 5602 5035 6263 6583 6863 31245
23. Tripura 424 449 475 499 520 2367
24, Uttar Pradesh 11809 12612 13203 13876 14467 65867
25. West Bengal 4844 5132 5416 5692 5033 27017
Total 113026 119755 126371 132815 138460 630427
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Statement of Funds Sought and Released from the NFCR to State Govermnments

48

(Rs. in crore)

Funds Sought from NFCR

Funds Released from NFCR

S.No. State 1996-97 1997-98 1998-99 1999-2000°**  1996-97 1997-98 1 99!-99 1899-2000
1. Andhra Pradesh 2819.37 1159.28 600.00 760.36 142.00 42.00 26.50
2. Arunachal Pradesh 110.53 105.15 200.23 3.00 NiL 1847
3. Assam 415.91 1001.98 21.00 50.80
4.  Bihar 251.32 428.82 1003.75 534.03 7.00 10.00 1 .415
5. Guijarat 282.01 664.33 810.65 520.83 NIL 86.80 553
6. Haryana 102.00 757.29 NIL 13.27
7.  Himachal Pradesh 458.37 609.78 266.06 259.42 10.56 24.80 NIL
8. Jammu & Kashmir 273.97 21447 NIL

9. Karnataka 621.55 723.00 1352.13 NIL 32.20 39.78
10. Kerala 342.00 1106.26 1499.63 NIL 12.91 NIL
11. Madhya Pradesh 256.19 2759.11 251.34 556.88 NIL 102.76 NiL
12. Maharashtra 156.76 152.26 NiL NIL
13.  Manipur 59.13 26.93 NIL

14.  Mizoram 23.02

15. Orissa §70.70 151.50 445.59 7145.79 54.00 NIL NIL  *500.00
16. Punjab 347.72 1140.60 NIL NIL
17. Rajasthan 321.00 51.18 959.62 1144.40 NIL NIL 21.98
18.  Sikkim 43.92 107.39 141.41 5.52 7.00 7.67
19. Tamil Nadu 621.55 25.00

20. Tripura 30.11 158.80 6.05
21. Uttar Pradesh 589.00 566.07 2254.30 339.55 NIL NiL 131.15
22. West Bengal 309.00 177.00 804.43 894.19 NIL NIL 66.33

* Ad-hoc assistance.
** The Memoranda for additional assistance under consideration.
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US Ship in Bay of Bengal

*359. SHRI VILAS MUTTEMWAR: Wil the Minister
of EXTERNAL AFFAIRS be pleased to state:

(a) whether India has taken a serious view about
the reported expedition by U.S. Scientists to the Bay of
Bengal to study the development of monsoon without
any intimation to the indian Govermment;

(b) it so, whether any protest has been lodged with
the U.S. Government on this issue;

(c) if so, the response of the U.S. Government in
this regard; and

(d) the steps taken by the Government to check
such incidents in future?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
JASWANT SINGH): (a) Government are aware that an
Oceanographic and Meteorological Research Vessel of
the United States of America gathered ocean and
atmospheric data in the Indian Ocean Region, including
the Bay of Bengal. The vessel operated off the West
Coast of India from 4th March 1999 to 23rd March 1999,
and thereafter, moved from the Arabian Sea to the Bay
of Bengal for carrying out similar observations. Throughout
this period, the Vessel stayed outside the Exclusive
Economic Zone ie., beyond 2000 Nautical miles from
the Indian coast-line; no prior clearance was therefore
required.

(b) No Sir.
(c) Does not arise.
(d) Does not arise.
Funds for L.T. Projects

*360. SHRIMATI GEETA MUKHERJEE: Will the
Minister of INFORMATION TECHNOLOGY be pleased to
state:

(a) whether the Union Govemment have received
proposals from State Government for setting up
Information Technology projects;

(b) if so, the details thereof, State-wise;

(c) the financial assistance sought by each State;
and

(d) the reaction of Union Government thereto and
the time by wnich the funds are likely to be released
particularly to the State of Kerala?

PAUSA 1, 1921 (Saka)
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THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF INFORMATIOIN TECHNOLOGY
(SHRI PRAMOD MAHAJAN): (a) to (d) Ministry of
Information Technology supports a variety of projects and
programmes in Information Technology being implemented
by different agencies in the States. The details in this
regard including that of Kerala are given in the Statement
enclosed. No specific allocation of funds for projects in
the Information Technology sector Ils made Statewise.
However, funds are made available to the States where
specific projects are taken up for implementation.

Statement

Details regading Projects/Programmes supported by the
Ministry of Information Technology

1. . Distribution Automation System for Electric
Utilities, Kerala State Electricity Board (KSEB),
Kerala.

2. Solar-cum-electrical Drier for Copra (Central
Plantation Crop Research Institute, Kerala).

3. Distribution Automation System for Electric
Utilities, Andhra Pradesh State Electricity Board
(APSEB)—Andhra Pradesh.

4. Andhra Pradesh Irrigation Information System
(Department of Irrigation, Government of Andhra
Pradesh).

5. Development and Deployment of Multipurpose,
Multilingual, Multimedia, Scalable Information
Warehouse based on PARAM Open frame
Architecture for State Level Governance of
Andhra Pradesh.

6. Cormimunity Information Network for Vijayawada
Municipal Corporation. VOICE (Vijayawada
Online Information Centre), Andhra Pradesh.

7. Development of E-Commerze Technologies,
Andhra Pradesh.

8. Development of Tourism Information System for
Andhra Pradesh, Travel and Tourism
Development Corporation, Andhra Pradesh.

9. Automation of Okhla Waste Water Treatment
Plant (Delhi Jal Board).

10. Automation of Haiderpur Water Treatment Plant
(Delhi Jal Board).
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11. Development of Automation of Rubber Roller
Sheller for Rice Mills, Central Food Technology
Research Institute, Mysore, Kamnataka.

12. Canal Control & Communication Phase-Il
{(Irrigation Deptt., Govermment of Maharashtra).

13. Development of agri instrumentation systems like
soil moisture indication system, Fertilizer testing
kit, Crop technology multimedia software efc.,
Jawaharlal Nehru Krishi Vishva Vidyalaya
(JNKVV) Jabalpur, Madhya Pradesh.

14. Development of microprocessor based weaving
machine for handioom industry, Behrampur
University, Behrampur, Orissa.

15. Development of electronic rhonitoring and control
system for mushroom cultivation, Central
Electronics Engineering Research Institute,
Pilani, Rajasthan.

16. Intelligent System for Automated Virtual Terrain
Mapping [Centre for Computer & Communication
Technology (CCCT), Gowvt. of Sikkim).

17. Development of Electronic Governance® for
Citizen Facilitation using IT (Sikkim Connect)/
Centre for Computer & Communication
Technology, Gangtok, Sikkim.

18. Gender Unit Froject, Instt. of Management,
Development, Uttar Pradesh.

19. Distribution Automation System for electric
utilities (West Bengal Stata Electricity Board),
West Bengal.

20. IT Application: for Teesta Mahananda Link Canal
and Project Management (Govt. of West

Bengal).
21. Establishment of nationwise high speed ATM
test-bed.
[Translation]

Sheep and Goat Rearing

3404. SHR!I BRAJ MOHAN RAM: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Government are aware of the
important role played by the sheep and goat rearing in
providing employment and generating income for the
economically backward rural people;
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(b) if so, the details of the policy prepared for the
development of this sector;

\¢) the amount released during the Ninth Five Year
Plan and -the targets fixed in this regard; and

(d) i not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) Yes Sir.

(b) and (c) The policy being implemented aims at
genetic upgradation of stock, improvement of infrastructure
facilities, imparting of training and providing financial
assistance for purchase of livestock. For genetic
upgradation, high quality Rams are produced in the
Central Sheep Breeding Farm at Hissar, which also
provides training to farmers. An annual target of 750
Rams is fixed for the Farm, which has been almost
achieved.

A centrally sponsored scheme for assistance to States
on a 50:50 basis called the National Ram/Buck Production
Programme is being implemented since the 8th Plan.

In addition, the Central Wool Development Board also
has two major schemes being implemented, viz. Integrated
Sheep & Wool Development Programme and Machine
Shearing-cum-Training Programme. The target is for
covering 25 lakhs Sheep during 9th Plan in sheep rearing,
wool development, health coverage, breed improvement
and marketing assistance. More than 20 lakh sheep have'
been covered by the Board during first 2 years of 9th
Plan. In sheep shearing-cum-training, the target was to
import and distribute 80 wool shearing machines, which
has been achieved.

The Department of Animal Husbandry & Dairying,
and the Central Wool Development Board have released
a sum of Rs. 324.07 lakhs and Rs. 489.70 lakhs
respectively to the State Govermments and concerned

organizations during the-first two years of the Ninth Five
Year Plan. -

(d) Does not arise.
Autonomous Bodies

3405. SHRI BHIM DAHAL: Will the PRIME MINISTER
be pleased to state;

(a) the number of autonomous bodies in the country,
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(b) whether the educational qualifications prescribed
for departmental examination for the posts of junior and
senior clerks in these autonomous bodies are quite
different from each other; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
SMALL SCALE INDUSTRIES, AGRO AND RURAL
INDUSTRIES, MINISTER OF STATE IN THE
DEPARTMENT OF PERSONNEL AND TRAINING,
DEPARTMENT OF PENSIONS AND PENSIONERS
WELFARE OF THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY
AND SPACE (SHRIMATI VASUNDHARA RAJE): (a) to
(c) The information is not centrally maintained.

[English]
Ban on Import of Duty Free Steel

3406. SHRI G.S. BASAVARAJ: Will the Minister of
STEEL be pleased to state:

(a) whether his Ministry has demanded an immediate
ban on import of duty free steel;

(b) if so, the details thereof; and
(c) the reaction of Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI DILIP RAY): (a) No, Sir.

(b) and (c) Do not arise.
[Translation]
Financial Service Scheme

3407. SHRI RAJO SINGH: Will the Minister of SMALL
SCALE INDUSTRIES, AGRO AND RURAL INDUSTRIES
be pleased to state:

PAUSA 1, 1921 (Saka)
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(a) whether the Financial Service Scheme formulated
for the small scale industries is functioning in Bihar;

(b) if so, the details thereof, and

(c) the details of the financial assistance/services
provided in each State particularly in Bihar during the
last three years, year-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
SMALL SCALE INDUSTRIES, AGRO AND RURAL
INDUSTRIES, MINISTER OF STATE IN THE
DEPARTMENT OF PERSONNEL AND TRAINING,
DEPARTMENT OF PENSIONS AND PENSIONERS
WELFARE OF THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY
AND SPACE (SHRIMATI VASUNDHARA RAJE): (a) Small
Industries Development Bank of India's (SIDB) financial
services schemes are functioning in the whole country.

(b) Financlal Assistance is provided for.—

(i) setting up of new projects;

(i) expansion, diversification, modernisation,
technology upgradation, quality improvement,
rehabilitation of existing units;

(i) strengthening of marketing capabilities of SSI
units.

(c) The State-wise assistance sanctioned and
disbursed by SIDBI in the country including Bihar during
the last three years is given in enclosed Statement.

Statement

State-wise Assistance Sanctioned & Disbursed by SIDBI during the last three years

(Rs. in crores)

Assistance Under all Schemes

1996-97 1997-98 1998-99
Sanctioned Disbusred Sanctioned Disbursed  Sanctioned Disbursed
1 2 3 4 ) 6
Eastern Region
Bihar 92.93 78.38 105.69 97.69 95.86 78.72
Orissa 100.29 67.08 159.78 124.06 169.47 116.54
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1 2 3 4 5 6
Sikkim 267 2.55 2.04 2.01 6.58 6.14
West Bengal 196.47 165.29 309.22 219.09 314.58 208.66
A&N lIslands 0.00 0.00 0.00 0.00 0.08 0.08
Totat: 392.26 313.30 576.73 44285 586.57 410.14
North Eastem Region
Arunachal Pradesh 0.83 0.91 1.48 1.67 1.49 1.47
Assam 10.10 6.86 17.34 10.06 8.19 9.65
Manipur 212 2.09 2.53 2.42 .69 0.68
Meghalaya 8.64 4.36 5.00 6.56 5.07 2.94
Mizoram 0.94 0.83 0.70 0.70 0.98 0.08
Nagaland 1.42 124 1.54 152 1.46 142
Tripura 4.82 4.78 4.07 3.83 3.99 3.80
Total: 28.87 21.17 32.86 26.76 24.87 20.94
Northern Region
Haryana 452.88 302.89 472.05 288.39 378.09 324.70
Himachal Pradesh 36.10 29.55 54.48 34.05 40.74 40.74
Jammu & Kashmir 10.88 9.92 16.83 12.90 20.20 16.64
Punjab 190.08 129.95 218.84 176.74 237.99 153.97
Rajasthan 190.15 146.58 315.62 225.49 182.03 161.60
Uttar Pradesh 445.41 319.75 525.43 375.18 293.19 292.12
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) 1 2 3 4 5 6
Chandigarh 9.18 5.36 8.81 5.12 4.62 ’&\OG
Delhi 3gs.27 253.23 526.37 280.86 186.53 190.37
Total: 1729.95 1197.22 2138.43 1407.73 1353.39 1182.99
‘Waatem Region
Goa 85.33 41.62 107.51 89.64 111.44 97.96
Guijarat 624.52 372.71 816.82 589.75 679.48 423.03
Madhya Pradesh 169.53 136.86 183.90 154.24 243.37 194.14
Maharashtra 1144.08 708.49 1176.82 835.71 849.77 827.82
Dadra & Nagar Haveil 6.43 203 28.73 20.82 15.74 16.13
Daman & Diu 6.33 1.69 4.04 3.80 0.24 0.73
Total: 2036.22 1263.40 2327.62 1693.96 1800.02 1569.80
Southern Region
Andhra Pradesh 316.82 228.98 362.70 252.63 174.80 160.68
Karnataka 673.26 §62.82 567.11 388.03 488.38 376.82
Kerala 320.99 258.22 391.53 281.10 348.13 205.11
Tamil nadu 894.35 689.09 935.81 857.70 535.45 364.00 -
; Lakshadweep 0.00 0.00 0.00 0.00 0.00 0.00
Pondicherry 12.00 8.12 8.13 7.33 7.08 439
Total 2217.42 1736.22 2265.28 1596.79 1533.84 1111.00
:l'otalz 6404.71 4530.31 7340.92 5168.08 5398.69 4284.87
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1 2 3 4 5 6
Factoring 60.00 44.00 70.00 59.00 132.00 118.00
LOC to Other Institutions 0.00 0.00 0.00 0.00 700.00 425.00
LOC for OTECI Opérations 0.00 025 0.00 0.00 0.00 0.00
NSIC 0.00 0.00 0.00 0.00 0.00 0.00
Venture Capital to T7.00 3.34 58.00 7.42 44.50 12.24
Institutions
Contribution 0.00 0.00 0.00 0.00 40.00 0.00
to .VCF-NFSIT .
Agsistance 13.61 6.79 16.24 6.19 23.65 9.39
Under P & D
STL ‘to Banks 0.00 0.00 0.00 0.00 2541.00 1435.67
LOC' to RTDM 0.00 0.00 0.00 0.00 0.00 0.00
Gréﬁd .fotal 648532 ‘4584.69 7484.16 5240.70 8879.84 6285.17

Visakha vs. State of Rajasthan, laid down detailed

[English]
o Sexual Harassment at Working Places

'3408. SHRIMATI MINAT! SEN:
SHRI SURESH RAMRAO JADHAV:

WIN the Minister of LABOUR be pleased to state:
t

(a) whether the Government are aware of increasing
cases of women molestation and of harassment in working
places in the country,

_ (b) if so, the number of cases brought to the notice
of the Government during the last year; and

(c) if so, the action taken by the Government to
reduce these incidents?

THE MINISTER OF LABOUR (DR. SATYANARAYAN
JATIYA): (a) to (c) The Hon'ble Supreme Court of India
had in its judgement dated 13.8.1997 in the case of

guidelines for prevention of sexual haragsment of women
at the work place. The guidelines also lay down the
procedure for setting up an appropriate Complaints
Mechanism which envisages setting up of a Complaints
Committee in each office. The Complaints Committee was
to be headed by a woman and to involve a third party.
These guidelines have the force of law under Article 141
of the Constitution of India.

The Government have taken a number of initiatives
to give effect to these guidelines. These include circulation
of the guidelines for action as indicated therein, to all
Secretaries to the Goverment of India, Chief Secretaries
of the States/Union Territories, Chairmen-cum-Managing
Directors of Central Public Sector Undertakings. Most of
these authorities have since reported that action has been
taken in accordance with the directives.

The Govemment has amended the Conduct Rules
applicable to Central Government employees and officers
of the All India Services, with a view to implementing the
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guidelines in Government offices. Amendments have also
been made to the Industrial Employment (Standing Orders)
Act, 1946 so that sexual harassment of women at work
place in the private sector could constitute an offence for
which a workman is liable for disciplinary action.

Data on the number of complaints in this regard in
each office is not being maintained.

Visakhapatnam Steel Plant

3409. PROF. UMMAREDDY VENKATESWARLU: Will
the Minister of STEEL be pleased to state:

(a) the total number of workers including officers as
on date at the Visakhapatnam Steel Plant;

(b) the total land in terms of acres owned or occupied
by Visakhapatnam Steel Plant;

(c) whether any land has been surrendered by VSP
to Government; and

(d) it so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL . (SHRI DILIP RAY): (a) The total number of
workers including officers as on 30.11.99 at the
Visakhapatnam Steel Plant is 17,292.

(b) The total land occupied by Visakhapatnam Steel
Plant is 20422 acres of land.

(c) No, Sir.
(d) Does not arise in view of (c) above.
Ash Pond of D.S.P.

3410. SHRI SUNIL KHAN: Will the Minister of STEEL
be pleased to state:

(a) whether the ash pond of Durgapur Steel Plant
has been completed; and

(b) it not, the reasons for changing the contractual
agreement?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI DILIP RAY): (a) Yes, Sir.

(b) Does not arise.
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Investment of Agro and Rural industries
in Punjab

. 3411, SHRI SIMRANJIT SINGH MANN: Will the

‘Minister of SMALL SCALE INDUSTRIES, AGRO AND

RURAL INDUSTRIES be pleased ta state:

(a) the investment made in Punjab for Agro and Rural
Industries &ili date;

(b) whether the Union Government have prepared a
list of Agro and Rural Industries entitled to various
benefits/concessions and loan in the State of Punjab;

(c) if so, the details thereof;

(d) the total number of beneficiaries and the total
amount of loans granted under each category; and

(e) the number of applications pending for the
purpose?

THE MINISTER OF STATE OF THE MINISTRY OF
SMALL SCALE INDUSTRIES, AGRO AND RURAL
INDUSTRIES, MINISTER OF STATE IN THE
DEPARTMENT OF PERSONNEL AND TRAINING,
DEPARTMENT OF PENSIONS AND PENSIONERS
WELFARE OF THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY
AND SPACE (SHRIMATI VASUNDHARA RAJE): (a) The
Khadi & Village Industries Commission (KVIC) has
disbursed Rs. 950.85 lakhs as grant and Rs. 1268.16
lakhs as loan as on 31.3.1999 to Punjab for Agro and
Rural Industries (including Khadi programme).

(b) No, Sir.
(c) Does not arise.

(d) The details in respect of employment and loans
provided during 1988-99 to Punjab is given In enclosed
Statement.

(e) Under the Rural Employment Generation
Programme, loans for village industries are released
directly by the banks. Information in respect of
loan applications pending with banks is not maintained
centrally.
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Statement
Industry-wise Loan Disbursed by KVIC during the year 1998-90
Punjab State
(Rs. in lakhs).

(Employment in lakh persons)
Sl. Industries Employment KVIC
No. Grant Loan cBC
1 2 3 4 5 6
L Khadi
1. Cotton 0.71 345.73 11.45 -
2. Woollen 0.08 - —
" Village Industries - - -
1. Pottery 0.20 - —_ -
2 Lime 0.01 - - -
3, Agarbatti . — — —
4 HMP . - - -
5. Bamboo & Cane 0.06 - —_ —_
6. Bee-Keeping ‘ - - -
7. Ghani Oil - - — —_
8. Gur & Khandsari 0.1t - - -
9. PCPI 0.04 —_ - -
10. Forest Plant & Fruits 0.02 - —_ —_
1. Fruits Processing - 0.01 - — _
12 Fibre 017 -
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1 2 3 4 5 6
13. Soap 0.01 - - 7.96
14. Leather 0.14 2.50 — —
15. Polymer . -— -— —_
16. Bio-gas L — - —_ —_
17. csa&sB 0.17 - — -
18. Aluminium . —_ -_— —_
19. Electronics * —_ - —_
20. Textiles 0.01 - — —
21. Service 0.01 - - —_
22. Polyvastra - 7.78 1.21 —_

Others (REGP), St. Brd - an 591.73 1247.54

etc.

Total 1.73 359.12 604.39 1255.50

‘Indicate less than 500.

[T ransiation)
Subsidy for Drip Irrigation

3412. SHRI RAMCHANDRA VEERAPPA: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether the Govemment are encouraging the ddp
imgation scheme and are also providing maximum subsidy
for this purpose;

(b) if so, the details thereof, and

(c) the amount of subsidy provided for this purpose
during the-current year, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI SBPBK SATYANARAYANA RAO):
(a) and (b) Yes, Sir. The Government is providing
assistance for drip irmigetion under the Centrailly Sponsored
Scheme on Use of Plastics in Agriculture. The assistance
given is 90% of the total cost of the drip system to
Small, Marginal, Scheduled Castes, Scheduled Tribe and
Women farmers subject to a maximum ceiling of Rs.
25,000/- per hectare and 70% of the cost subject to a
maximum of Rs. 25,000/- per hectare for the other
category farmers.

(c) A statement indicating the funds aflocated under
the scheme to the State Govemments during the curent
year is enclosed.
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Statement 1 2 3 4
Outlay under Centrally Sponsoréd Scheme of Use "of
Plastics in Agriculture during 1999-2000 17. Nagaland 41.85 19.35
(Rs. in lakhs) 18. Orissa’ 14.85 12.60
Sl State Total Outiay Outlay for 19. Punjab 98.68 82.80
No. Drip Irrigation
20. Rajasthan 309.70 297.90
1 2 3 4
21. Sikkim 43.20 5.85
1. Andhra Pradesh 1277.50 1251.00
22. Tamil Nadu 1052.25 1026.00
2. Arunachal Pradesh 42.20 9.45
23. Tripura 26.67 11.52
3. Assam 14.95 7.20
24. Uttar Pradesh 234.58 227.70
4. Bihar 34.70 15.30
25. West Bengal 8.43 1.80
5. Goa 22.33 10.58
26. Dadra & Nagar Haveli 5.59 4.45
6. Gujarat 230.23 210.60 27. D & Diu 5.86 445
7. Haryana 96.70 74.25 28. Delhi 1.10 0.95
8. Himachal Pradesh 3343 2.66 29. Lakshadweep 5.86 4.45
9. Jammu & Kashmir 483.30 11.93 30. Chandigarh 0.00 0.00
31. Andaman & Ni
10. Kamataka 237288 2331.00 ndamen & Nicobar 0.00 0.00
32. Pondicherry 1.86 1.40
11. Kerala 365.43 348.30 v
Total 9851.57 8874.85
12. Madhya Pradesh 221.13 205.88 —_—
t . . W . [Endi‘h] .
13. Maharashtra 2703.95 2652.75,
‘ ' : .. ..-Norms for Transfer
14. Manipur 30.10 . 14.85 3413. SHRI ASHOK PRADHAN:
SHRI RAMSAGAR RAWAT:
15. Meghalaya 34.20 13.95 Will the PRIME MINISTER be pleased to state:
16, Mizoram 38.10 . 13.08 (&) whéther the Govemment are aware that the noms

for transfers are not being followed in Kendriya Bhandar;
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(b) it not, the reasons therefor; and

(c) the number of Government employees on
jeputation at Kendriya Bhandar, ‘P’ Block, New Delhi as
on date and since when they are working in their present
positions? '

THE MINISTER OF STATE OF THE MINISTRY OF
SMALL SCALE INDUSTRIES, AGRO AND RURAL
INDUSTRIES, MINISTER OF STATE IN THE
DEPARTMENT OF PERSONNEL AND TRAINING,
DEPARTMENT OF PENSIONS AND PENSIONERS
WELFARE OF THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY
AND SPACE (SHRIMATI VASUNDHARA RAJE): (a) and
(b) Kendriya Bhandar is a Society registered under Delhi
Cooperative Societies Act, 1972. It adopted certain
guidelines in November, 1998 on rotation of operational.
staff subject to certain conditions. These guidelines will
be kept in view by Kendriya Bhandar while making
transfer of officials in future.

(c) There is no Government employee on deputation
to Kendriya Bhandar ‘P’ Block, New Delhi as on date.

Darjeeling Gorkha Hill Council

3414. SHRI PRIYA RANJAN DASMUNSI: Will the
PRIME MINISTER be pleased to state:

(a) the demands of Darjeeling Gorkha Hill Council of
West Bengal so far as plan development fund is
concerned; and

(b) the response of the Union Government on these
demands?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY
OF STATISTICS AND PROGRAMME IMPLEMENTATION
AND MINISTER OF STATE IN THE DEPARTMENT OF
ADMINISTRATIVE REFORMS AND PUBLIC GRIEVANCE
OF THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI ARUN SHOURIE):
(a) Planning and development of an area and allocation
of tunds for the purpose is primarily the responsibility of
the concerned State Government. However, Planning
Commission supplements the efforts of the State
Governments in the development of Hill Areas through
the Hill Areas Development Programme. Under this
programme funds are allocated to the designated hill areas
of Darjeeling district. Planning Commission has not
received any request for additional funds in the current
year from the Darjeeling Gorkha Hill Council.

(b) Does not arise.
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[Transiation]
Steel Plant

3415. SHRI RAMDAS ATHAWALE: Will the Minister
of STEEL be pleased to state:

(a) the location-wise number of small, medium and
big steel plants in Maharashtra and other States
particularly in Tribal dominated areas;

(b) the number of licences issued during the last
three years for the establishment of steel plants particularly
in above mentioned areas and the number of applications
still pending; and

(c) the time by which decision is likely to be taken
on the pending applications?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI DILIP RAY): (a) Number of steel plants in
medium and large scale sectors in the country are given
in enclosed Statement. Besides these, there are large
number of induction fumace based steel plants mainly in
small scale sector scattered all over the country. '

(b) and (c) As per the New Industrial Policy
announced in July, 1991, ‘lron & Steel’ industry has been
exempted from the purview of compulsory licensing,
except for certain locational restrictions. In terms of this
policy, approval of the Union Government for industrial
licence is requested only if the project is proposed to be
located within 25 Kms. From the periphery of the standard
urban area limits of a city having a population of more
than 10 lakh according to the 1991 census, and this
location is not within areas designated as ‘industrial area’
by State Governments before July 25, 1991. During last
three years, one industrial licence has been issued for
setting up a steel plant. Presently, no application is
pending.

Statement
S.No. State of Units Total No.
1 2 3
1. Andhra Pradesh ‘ B 9
2. Assar.n_" ‘ 2

3. Bihar 8
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1 2 3
4, Chandigarh 1
5. Delhi 2
6. Goa 1
7. Gujarat 9
8. Haryana 13

8 Himachal Pradesh 4
10. Jammu & Kashmir 2
11. Kamataka 14
12. Kerala 1
13. Madhya Pradesh 18
14. Maharashtra 33
15. Orissa 3
16. Pondicheny 3
17. Punjab 9
18. Rajasthan 7
19. Tamil Nadu 7
20. Uttar Pradesh 27
21. West Bengal 27
[English]

Review of Core Secter

3416. SHRI NAMDEO HARBAJI DIWATHE: Will the
PRIME MINISTER be pleased to etate:

to Questions 72

(a) whether the Government have recently reviewed
the performance of major projects in various sectors of
Maharashtra particularly in Core Sector,

(b) if so, the outcome thereof sector-wise in terms of
targets set;

(c) whether there is any shortfalls in Core Soehf:
and

(d) ¥ so, the reasons therefor and remedial steps
taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY
OF STATISTICS AND PROGRAMME IMPLEMENTATION
AND MINISTER OF STATE IN THE DEPARTMENT OF
ADMINISTRATIVE REFORMS AND PUBLIC GRIEVANCE
OF THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI ARUN SHOURIE):
(a) Yes, Sir.

(b) and (c) The review by the Ministry of Statistics &
Progtamme Implementation of the major central sector
projects costing Rs. 100 crores and above in core sectors
in the State of Maharashtra, reveals that out of 25 such
projects under implementation, one project is ahead of
schedule, 4 projects are on schedule and the balance 20
projects have been delayed with respect to their latest
approved dates ranging from 3 months to 69 months.
Our of 25 projects, 14 projects have reported cost overrun
ranging from 8% to 195% over the latest approved cost.
Against the total anticipated cost of Rs.' 16880.6 crores
of these projects, Rs. 4187.12 crores have been spent
up to 1.11.1999.

(d) The reasons for shortfalls in execution of the
projects vary from project to project. In general, the
reasons inciude delay in land acquisition, late start of
work on projects, delay in award of- work contracts, delay
in supply of equipment, poor project management and
fund constraints. The remedial steps taken to achieve
targets include:

() Monthly as weil as Quarterly monitoring by the
Government. This enables the monitoring
agencies to identify constraints and heip the
management in taking remedial measures;

() Indepth critical reviews of the progress by the
Project Authorities and Administrative Ministries.
Coordinafion with the respective State
Govemments, equipment suppliers, contractors,
consultants and other concemed agencies;
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(i) Reviewing status of fabrication of equipment with
suppliers as well as turnkey contractors;

(iv) Inter-ministerial coordination and holding
facilitation meetings among concemed parties;

(v) Setting up of Empowered Committee for speedy
finalisation of contract packages, solving of land
acquisition and other problems; and

(vi) Making funds available to complete the projects
on schedule.

Krishi Vigyan Kendra

3417. SHRI RAMSHETH THAKUR: Wil the Minister
of AGRICULTURE be pleased to state:

(a) whether the Krishi Vigyan Kendra in Raigarh
district of Maharashtra has been closed by the
Government;

(b) it so, the reasons therefor;

(c) whether the Government propose to reopen this
closed Krishi Vigyan Kendra;

(d) if so, the time by which it is likely to be reopened;
and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV).
(a) and (b) No, Sir. The Indian Council of Agricultural
Research (ICAR) has not established any Krishi Vigyan
Kendra (KVK) in Raigarh district of Maharashtra.

(c) to (8) The ICAR has identified the existing Zonal
Agricultural Research Station (ZARS) under Konkan Krighi
Vidyapeeth (KV), Dapoli to take the additional functions
of KKV. This will provide a strong linkage between
technology generation, assessment and refinement, and
dissemination.

Construction of Dams

3418. SHRI ANANTA NAYAK: Will the Minister of
WATER RESOURCES be pleased to state:

(a) whether in view of recent cyclone, the Union
Government are contemplating to allocate .dditlonal'funds
to the State Government of Orissa for construction of

large side-dams across the various river banks in the
State;
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(b) it so, the details thereof, and

(c) the time by which additional funds are likely to
be released?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRIMATI  BIJOYA
CHAKRAVARTY): (a) No. Sir.

(b) and (c) Do not arise.
Farming without Agro-Chemicals

3419. DR. RAGHUVANSH PRASAD SINGH: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether many innovative farmers have been
practising farming without use of agro-chemicals ahd are
getting record production;

(b) if so, the facts thereof;

(c) whether the Government are aware of a recent
publication ‘Plenty for All' by Prof. S.A. Dhabolkar which
laid emphasis on use of solar energy and conservation
of water with astonishing yields; and

(d) if so, the steps being taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) and (b) Organic farming without the use of agro-
chemicals is being tried by a number of innovative farmers
all over the country in different production systems
including crop, horticulture and livestock components.

However, there is not ehough evidence to show that
with the use of organic only, a record production can be
obtained.

(c) Yes, Sir.

(d) A group discussion was organized involving Prof.
S.A. Dhabolkar and prominent organic farmers from all

over the country for developing a strategy for taking up
research for providing the merits of organic farming

scientifically. Some of the programmes of the ICAR are
exclusively addressing to issues of organic farming. A
network programme on organic farming is also being

proposed.
Dialogues on Security Matters with Turkey

3420. SHRI R.L. BHATIA: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:
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(a) whether India and Turkey decided on December
1, 1999 to enhance their co-operation dialogues on
security matters;

(b) it so, whether both the countries have also
discussed regarding the restructuring of the United Nations
and developments in South Asian Regions; and

(c) if so, the details of other issues discussed and
agreed upon by both the countries?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
JASWANT SINGH): (a) to (c) The Under Secretary,
Ministry of Foreign Affairs, Government of Turkey visited
New Delhi from 29th November to 2nd December, 1999
for foreign office consultations. All aspects of bilateral
relations and regional and international issues of mutual
interest, including security matters, developments in the
South Asian region and restructuring of the UN, were
discussed.

Increase of MPLADS

3421. SHRI TRILOCHAN KANUNGO: Will the PRIME
MINISTER be pleased to state:

(a) whether there is any demand to increase the
amount allocated under MPLADS for super cyclone
affected areas of Orissa during the current year;

(b) if so, the details thereof; and
(c) the steps taken by the Govemment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY
OF STATISTICS AND PROGRAMME IMPLEMENTATION
AND MINISTER OF STATE IN THE DEPARTMENT OF
ADMINISTRATIVE REFORMS AND PUBLIC GRIEVANCE
OF THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI ARUN SHOURIE):
(a) and (b) Request has been received for raising the
allocation under MPLADS from Rs. 2 crore to Rs. 10
crore for the year 1998-2000 in respect of thirteen (13)
Parliamentary Constituencies of Orissa, affected by the
recent cyclones. )

(c) Under the MPLAD Scheme, only Rs. 2 crores
per year per constituency can be allotted. Alternate
proposals, however, have been put forward to help the
cyclone affected areas. These are under discussion.
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Multi-National Seed Companies

3422. SHRI ANANDRAO VITHOBA ADSUL.:
SHRI CHANDRAKANT KHAIRE:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether multi-national seed companies are
aggressively acquiring Indian seed companies;

(b) if so, whether these multi-national companies are
creating monopoly in the seed distribution in India;

(c) if so, the details thereof alongwith long-term effect
on food security and national security; and

(d) the steps likely to be taken by the Union
Govemment_for the restrictions of foreign participation in
seed business?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI SBPBK SATYANARAYANA RAO):
(a) No, Sir.

(b) and (c) Question do not arise.

(d) Govemment has formulated a well defined policy
for import and export for seeds and planting material.
Export of seeds and planting material is governed by
EXIM Policy wherein a selected number of crops are
designated as Restricted items for export. Import of seeds
and planting material, except seeds of vegetables and
flowers, is guverned by the New Policy on Seed
Development, 1988, read with Plants, Fruits & Seeds
Order, 1989, under which the material proposed for import
has to undergo testing in the All india Co-ordinated Multi-
location Trials of ICAR for yield and other attributes, before
clearance for bulk, import. In addition, the EXIM Committee
of Department of Agriculture & Cooperation considers the
proposals for export and import of seeds/planting material
based on the availability and requirement of seed in the
country. Hence, well-defined procedures exist to regulate
foreign participation in the seed business.

[Translation]
Production of Flowers

3423. SHRI HARIBHAU SHANKAR MAHALE: Will the
Minister of AGRIGULTURE be pleased to state:

' (a) the production of flowers in the country, State-
wise,
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(b) the facilities provided to boost the production of
flowers;

(c) the quantum of flowers exported during the last
three years;

(d) whether the facility of cold storage is available at
the Mumbai airport for storing flowers; and

(e) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI SBPBK SATYANARAYANA RAOQ):
(a) According to the production estimates compiled by
the National Horticulture Board, during 1997-98, production
of loose flowers in the country was 365685.6 mt and
that of cut flowers was 6121.52 lakh numbers. State-wise
production figures are at annexure.

(b) Department of Agriculture and Cooperation is
implementing a centrally sponsored scheme for the
development of Commercial Floriculture throughout the
country with the following major components:—

(i) Modal Floriculture Centre.
(i) Area Expansion.

(iii) Establishment of Nurseries.
(iv) Training of Farmers.

(v) Protected Cultivation including shade-nets and
Green Houses.

(vi) Handling Unit.

Besides DAC, the National Horticulture Board is also
providing assistance for floriculture development through
their various programmes like ‘Development of Marketing
of Horticultural Produce through participation in Soft Loan’
and Introduction of New Technologies and Concepts in
Horticuiture.

(c) As per the estimates provided by Agriculture and
Processed Food Products Export Development Authority
the value of flowers exported during last three years is
as under:

PAUSA 1, 1921 (Saka)

Year Rs. in crores
1996-97 63.00
1997-98 81.00
1998-99 97.00

to Questions 78

(d) and (e) At present, there is one walk in type
cold storage at Mumbai Airport for storage of perishable
products.

Statement

Production of flowers during 1997-98

Loose in MT Cut in lakh Nos.
Andhra Pradesh 32900
Assam 79
Bihar 1710 3
Delhi 10274
Haryana 33040 483
Himachal Pradesh 589 185
Jammu & Kashmir 1.6 785
Kamataka 124200
Madhya Pradesh 13127
Maharashtra 33250
Manipur 29
Punjab 3355
Rajasthan 2585
Sikkim 1 0.023
Tamil Nadu 92097
UP Hills - 195
UP Plain -_ 160
West Bengal 17685 5312
Daman & Diu 51
Pondicherry 427
Total 365685.6 6121.623
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[English]
Construction Work of Super Speciality Hospital

3424. SHRI P. RAJENDRAN: Will the Minister of
LABOUR be pleased to state:

(a) whether the construction work of Super Speciality
Hospital in Quilon, Kerala is progressing as per schedule;

(b) if not, the reasons for the delay in construction;

(c) whether the ESI Corporation has taken any step
to expedite the same; and

(d) if so, the details thereof?

THE MINISTER OF LABOUR (DR. SATYANARAYAN
JATIYA): (a) to (d) The proposal for establishment of a
super speciality hospital at Asramam in Kollam District,
Kerala has since been approved by the ESI Corporation.
The functional requirement for this kind of hospital under
the ESI Scheme was deliberated upon in a Committee
comprising medical experts, engineers and architects. The
site of the proposed hospital has been inspected and its
design and other functional requirements have been
finalised. Initially, the project was to be entrusted to the
State Public Works Department. Subsequently, based on
the request of the Government of Kerala, the project has
been entrusted to the Central Public Works Department.
Further necessary action for sanctioning the estimates so
as to start construction work of the hospital will be taken
as and when the same is received from the Central Public
Works Department.

Production of Red Banana

3425. SHRI BISHNU PADA RAY: Will the Minister of
AGRICULTURE be pleased to state:

(a). whether the Government are aware that the
production of red banana is diminishing in Andaman
Islands;

(b) if so, the details thereof; and

(c) the remedial steps taken by the Union Govemment
to stop the slide in the production of red banana?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI SBPBK SATYANARAYANA RAO):
(a) and (b) Information about the production of red banana
exclusively is not being maintained by the Govemnment.
However, production of red banana is decreasing in the
Andaman Islands due to the popularity of other varieties
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of banana like Cheena and Champa which can grow
under adverse weather conditions like heavy rainfall and
high wind speed and are also more remunerative to the
farmers as compared to red banana.

(c) The germplasm of red banana along with the
germplasm of other native varieties of banana are being
maintained by the Indian Council of Agricultural Research
at their Central Agricultural Research Institute, Port Blair.
The Central Govemment is also providing assistance to
the State and Union Territory Governments including UT
Govemment of Andaman & Nicobar Islands for taking up
production programmes of fruits which also include banana
under the Central Sector Scheme on Development of
Tropical, Temperate and Arid Zone Fruits. An outlay of
Rs. 14.69 lakhs has been earmarked for the Union
Territory Government of Andaman & Nicobar Islands
during the current year 1999-2000.

Provident Pension for Caahew Workers in Kerala

3426. SHRI KODIKUNNIL SURESH: Will the Minister
of LABOUR be pleased to state:

(a) the total number of cashew workers getting
provident fund Pensions in Kerala which was introduced
recently; -

(b) the total number of applications received from
cashew workers;

(c) the number of applications accepted and number
of them rejected;

(d) the reasons for rejection;

(e) whether the Union Government propose to
reconsider and allow all the cashew workers to be covered
under the pensions;

(f) whether the Union Government has withdrawn the
age limitation and cut-off-date; and

(g) it so, the details thereot?

THE MINISTER OF LABOUR (DR. SATYANARAYAN
JATIYA): (a) to (d) As on 30th Nov., 1999, there were
12,155 pension cases relating to cashew industry serviced
in Kerala Region. The EPF authorities have rejected 2217
claims due to discrepancies noticed in date of birth,
nomination and non-fulfilment of eligibility conditions.

(e) and (f) No, Sir.

(g) Does not arise.
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Bihar Farmers Weep as Government Sleeps

3427. SHRI PRABHUNATH SINGH: Wil the Minister
of AGRICULTURE be pleased to state:

(a) whether attention of the Government has been
drawn to the newsitem captioned “Bihar farmers weep as
Government sleeps” appearing in the ‘Hindustan Times’
dated December 8, 1999;

(b) it so, the details of the facts reported therein;

(c) whether the farmers in Bihar have been forced to
buy sub-standard/spurious seeds at high rates resulting
in fall in wheat production and rise in prices;

(d) whether a major scandel has taken place in
the distribution of seeds in the flood-hit districts of Bihar;
and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI SBPBK SATYANARAYANA RAO):
(a) and (b) The Government of India is not aware of the
facts reported in the news item as the subject under
reference is urder purview of the State Government.

~ (c) As per the information received from the
Government of Bihar, the requirement of Wheat seed in
the State is 2 lakh quintals against which the availability
is 2.003 lakh quintals. As adequate quantity of seed is
available, the farmers of Bihar have not been forced tot
buy sub-standard/spurious seeds at high rates.

(d) and (e) Government of India is not aware of any
major scandal in distribution of seeds.

Homoeopathic/Ayurvedic Medicines for Livestock

3428. DR. SANJAY PASWAN: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether Homoeopathic/Ayurvedic medicines are
also being found useful for treatment of livestock;

(b) it so, the tacts thereof; and

(c) if not, the steps being taken for eary introduction
of the system for the benefit of livestock?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI HUKUMDEO NARAYAN YADAV):
(a) Yes, Sir.
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(b) The research conducted in livestock using these
medicines showed encouraging results and found useful.
These medicines are in use for the treatment of livestock
diseases.

(c) Does not arise.
National Rehabilitation Policy

3429, SHRIMATI SHEELA GAUTAM: Will the Minister
of WATER RESOURCES be pleased to state:

(a) whether the Govemment propose to formulate a
National Rehabilitation and Resettlement Policy in the
country for the displaced families of major and medium

imigation projects;
(b) if so, the details thereof; and

(c) the time by which the policy is likely to come
into force?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRIMATI  BIJOYA
CHAKRAVARTY): (a) to (c) There is at present no
National Resettlement & Rehabilitation Policy. However,
in the year 1980, the then Union Ministry of Imigation
had issued directives to all the States regarding
rehabiiitation of displaced persons due to major reservoir
projects. Programmes for resettiement & rehabilitation of
persons affected by reservior projects are presently carmied
out by the State Govermments/project authorities as an
integral part of the project based on their own policies
which vary from State to State and Project to P:oject.
Steps have been initiated for adopting a National Policy
on Resettlement and Rehabilitation of persons affected
by reservoir projects to get over the shortcomings in the
implementation of resettiement and rehabilitation
programmes. A draft policy document in this regard has
been prepared by the National Water Board for
consideration of the National Water Resources Council.
However, the consideration/adoption of the said Policy by
the National Water Resources Council depends on further
modifications, if considered necessary, after the “National
Policy on Resettlement and Rehabilitation of persons or
families adversely affected or displaced on account of
compulsory acquisition of land® and “Amendment to the
Land Acquisition Act, 1894" presently under consideration
by the Govemment is finalised in consultation with the

- States and various voluntary organisations.

Employment Scheme

3430. DR. RAMESH CHAND TOMAR: Will the
Minister of LABOUR be pleased to state:
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(a) the number of persons employed in Uttar Pradesh
under the one person from one family employment
scheme of the Union Government during the last three
years;

(b) the number of such persons who have not been
provided employment from each family under the said
scheme in each of the last three years, and

(c) the steps taken by: the Government to
provide job to one person from each family under the
scheme?

THE MINISTER OF' STATE IN THE MINISTRY OF
LABOUR (SHRI MUNI LALL): (a) The Union Government
is not implementing one person from one family
employment scheme in Uttar Pradesh.

(b) and (c) Do not arise.
Keskar and Pritam Singh Committee

3431. SHRI ADHIR CHOWDHARY: Will the Minister
of WATER RESOURCES be pleased to state the steps
taken by the Government to implement the “Keskar and
Pritam Singh Committee report” in regard to checkiny of
soil erosion and control of flood caused by the river
Ganges and its tributaries in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES  (SHRIMATI BIJOYA
CHAKRAVARTY): To examine the bank erosion problem
of the river Ganga/Padma in the districts of Malda and
Murshidabad ir, West Bengal, Planning Commission
constittted an Experts’ Committee in September, 1996
which submitted its report in December, 1996
recommending short term and long term measures, costing
Rs. 315 crore and Rs. 612 crore respectively for tackling
the erosion problem in various reaches lying upstream
and downstream of the Farakka Barrage in the districts
of Malda and Murshidabad in West Bengal. The long
and short term measures were prioritised and the schemes
were allocated between the Centre and the Government
of West Bengal based on their respective jurisdiction for
providing funds by the Planning Commission, and their
execution subsequently. The recommendations made by
the Pritam Singh Committee have been taken into
consideration by the Experts Committee in their
suggestions for remedial measures.

Flood Control schemes are planned and executéd
by the State Governments as per their own priority with
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Central Assistance and funds allocated by the Planning
Commission under St_ate Flood Control Sector.

At the request of the State Government, an amount
of Rs. 30 crore as additional Central Assistance was
provided by the Centre as a special case to the
Govemnment of West Bengal during the financlal year
1998-99 for execution of short term measures.

[Translation)
Inclusion of India Among Nuclear Nations

3432. SHRI BRAHMA NAND MANDAL: Wil the
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether India will be included among the nuciear
nations after rejection of Comprehensive Test Ban Treaty
by US Senate; and

(b) if so, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
JASWANT SINGH): (a) and (b) The Government have
stated that India is a nuclear weapon State. This is simply
a question of fact, and is not related to the US Senate
rejection of the ratification of the CTBT.

[English]
Unified Kashmir Liberation Army by Pakistan

3433. SHRI SUSHIL KUMAR SHINDE:
SHRI MADHAVRAO SCINDIA:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether the attention of the Govemment has been
drawn to news-item captioned “Sharif leaves for S. Arabia”
appearing in the Hindu dated July 19, 1999;

(b) it so, whether the guerilla organisations engaged
In the Kashmir Jehad had decided to set up a “Kashmir
Liberation Army” to put up a unified struggle against Indian
army to achieve their objective;

(c) if so, whether the information about formation of
the unified Kashmir -Libeation Army is correct; and

(d) it so, the reaction of the Government thereto?
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THE MINISTER OF EXTERNAL AFFAIRS (SHRI
JASWANT SINGH): (a) to (d) Govemment are aware of
terrorist groups operating in the State of Jammu &
Kashmir. Government have also seen the report appearing
in The Hindu on July 19, 1999 about a new terrorist
organisation called the Kashmir Liberation Army. There
has been, however, no concrete information about such
a group so far. Government will continue to take all
necessary steps to safeguard the safety and territorial
integrity of the country.

Weavers depending on KVIC

3434. SHRI H.G. RAMULU: Will the Minister of
SMALL SCALE INDUSTRIES, AGRO AND RURAL
INDUSTRIES be pleased to state:

(a) the number of weavers and other workers
depending on Khadi and Village Industries in Kamnataka;

(b) whether the Khadi Industry is in a financial wrap;
and

(c) if so, the steps taken and proposed to be taken
by the Government to protect and popularise Khadi in
the country particularly in Karnataka?

THE MINISTER OF STATE OF THE MINISTRY OF
SMALL SCALE INDUSTRIES, AGRO AND RURAL
INDUSTRIES, MINISTER OF STATE IN THE
DEPARTMENT OF PERSONNEL AND TRAINING,
DEPARTMENT OF PENSIONS AND PENSIONERS
WELFARE OF THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY
AND SPACE (SHRIMATI VASUNDHARA RAJE): (a)
46,000 persons (approximately) are engaged in Khadi
programme and 1.96 lakhs persons (approximately) are
engaged in village industries in Karnataka.

(b) No, Sir.
(c) Does not arise.
Survey for Uranium

3435. COL. (RETD.) DR. DHANI RAM SHANDIL: Will
the PRIME MINISTER be pleased to state:

(a) whether any survey was conducted recently for
uranium;
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" (b) if so, the outcome thereof; and

(c) the extent of success achieved by the Govemment
in identifying the uranium?

THE MINISTER OF STATE OF THE MINISTRY OF
SMALL SCALE INDUSTRIES, AGRO AND RURAL
INDUSTRIES, MINISTER OF STATE IN THE
DEPARTMENT OF PERSONNEL AND TRAINING,
DEPARTMENT OF PENSIONS AND PENSIONERS
WELFARE OF THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY
AND SPACE (SHRIMAT!I VASUNDHARA RAJE): (a) Yes,
Sir.

(b) and (c) The Atomic Minerals Directorate for
Exploration and Research (AMD), a constituent unit of
the Department of Atomic Energy, has recently conducted
exploratory surveys for Uranium in parts of Solan, Sirmur,
Bilaspur, Kangra and Mandi Districts of Himachal Pradesh.
These surveys have led to preliminary identification of
uranium anomalies of variable dimensions associated with
sand stones in some parts of Solan District. Further
detailed exploration, including drilling, is necessary and
has accordingly been planned by the AMD to establish
the viability of these anomalies.

[Translation]
Funds for Bokaro Steel Plant

3436. SHRI RAVINDRA KUMAR PANDEY: Will the
Minister of STEEL be pleased to state:

(a) the amount allocated for various development
works in the Bokaro Steel Plant during the last three
years and current year, year-wise;

(b) the details of works undertaken;

(c) whether the Government have reviewed the
development works undertaken by the above steel plant;
and

(d) if so, the outcome thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHR! DILIP RAY): (a) and- (b) The amount
allocated for various development works by SAIL to
Bokaro Steel Plant (BSL) .and the details of works
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undertaken by BSL during the last three years and the current year is as foliows:

(Rs. in Lakhs)

Amount - Allocated for Development Works

1996-97 1997-98 1988-99 1999-2000
190.00 160.00 115.00 58.00

Details of Works Undertaken
Nature of Work 1096-97 1997-98 1998-89 1999-2000
Construction of school 08 03 - -_
buildings
Rigging of Hand Pumps 50 51 30
Construction/renovation 03 —_ —
of community Irrigation Wells
Construction of Causeway 01 - - —_
Construction/Repairing of 40 KM 20 KM 7 KM 2KM

Road

(c) and (d) The Government does not review
peripheral development works undertaken by the Steel
plant of SAIL.

[English]
Agreement with Austria

3437. SHRI P.C. THOMAS: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) whether the Government have recently entered
into trade and other agreements with Austria;

(b) it so, the details thersof;

(c) whether Indians in Austria have been involved in
promoting bilaterial relationship;

(d) if so, the details thereof;

(e) whether India would benefit by such involvement;
and

(f) if so, the steps proposed to be taken in this
regard?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
JASWANT SINGH): (a) Yes, Sir.

(b) A Bilateral Economic Cooperation Agreement
between India and Austria was signed during the visit of
the Austrian Federal Minister for Economic Affairs, Dr.
Hannes Famleitner to India from 8-14 Feb. 1999. The
agreement provides for continuing, developing and
expanding economic, industrial, technical and technological
cooperation between the two countries.

A Double Taxation Avoidance Agreement and a
Bilateral Investment Promtion and Protection Agresment
between India and Austria were signed on 8 November
1999 during the President's visit to Austria. The Double
Taxation Avoidance Agreement replaces the earlier
Convention for the Avoidance of Double Taxation, which
was signed in 1963 and provides for lower rates of
taxation vis-a-vis the prevalent rates. The Bilateral
Investment Promotion and Protection Agreement provides
for the protection of foreign investments and incorporates
national treatment for them.
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(c) to (f) The Indian residents in Austria remain in
regular touch with the Embassy of India in Vienna,
particularly through the office bearers of the various Indian
associations. Their suggestions and inputs are taken into
consideration and contribute to the bilateral relationship.

Dairy Development in Rural Areas

3438. COL. (RETD.) SONA RAM CHOUDHARY: Will
the Minister of AGRICULTURE be pleased to state:

(a) whether the Government contemplate to give
further thrust to animal husbandry and dairy development
sector for the development of rural economy;

(b) if so, the details thereof;

(c) whether the Government have drawn up any plan
to provide chilling plants, cold storage and refrigerated
vehicles for the growth of Dairy Development Sector In
Thar desert of Western Rajasthan where cattle breeding
is the main source of income; and

(d) it not, the reasons therefor?

THE MINISTER OF AGRICULTURE (SHRI NITISH
KUMAR): (a) and (b) Though the primary responsibility
for Animal Husbandry and Dairy Development is that of
the State Governments, Government of India has plans
for supporting the efforts of the State Government in this

regard.

The thrust of the Central Government in the Ninth
Plan is in the following areas:—

— Upgradation of Genetic Resources.
— Development of Feed and Fodder.
— Animal Health Care and Management.

— Processing and Marketing of Livestock products.
and

— Development of Animal Husbandry Statistics and
Information System.

(c) and (d) The Milk Unions in Rajasthan have
submitted plans to the respective District Rural
Development Agency (DRDA) for various activities to be
funded under the “Swaran Jayanti Gram Swarojgar
Yojana”. The details of the activities are as under:

(i) Strengthening the existing infrastructure and
expanding the capacities of the dairy plants.
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(i) Procurement of milk cans for handling milk
procurement from villages.

(i) Installation of Auto Milk Collection Stations
(AMCS) and Electronics Milkotesters (EMTs) at
village level cooperative societies.

Thodetailsoimeplanixopoubpondningtome
districts in western Rajasthan area as follows:

(Rs. in Lakhs)
Milk Union Districts Amount
Jodhpur Jodhpur, Jaisalmer 210.62
Bamer, Nagaur
Jalore-Sirohi  Jalore, Sirohi 100.00
Pali Pali 96.55

The Rajasthan Co-operative Dairy Federation (RCDF)
has received financial assistance from the DRDA during
1998-99 for purchasing some bulk coolers, refrigerated
vans, electronic milkotesters, etc., for Jodhpur and Jalore
mitkshed covering odhpur, Barmer, Jaisaimer, Nagaur,
Jalore and Sirohi districts. The details are given below:—

Jodhpur -
Jalore -

Rs. 119 Lakhs
Rs. 5 Lakhs
Upgradation of Nuclear Arms

3439. SHRI S. JAGATHRAKSHAKAN: Will the
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether the Govermment analysed the implications
of US plan to provide Theatre Missile Defence System
(TMD) over the Asia Pacific region;

(b) if so, whether the Government have taken
effective steps to upgrade nuclear arms to maintain
minimum nuclear deterrence;

(c) whether the Government would impress upon US
Govemment not to provide TMD cover to Asia Pacitic
region in order to avoid nuclear arms race in the region;

(d) if so, whether China's view on this issue was
ascertained,

(e) if so, whether joint diplomatic efforts would be
made for keeping the region free from nuclear arms race;
and

(f) if so, the reaction of the Government thereto?
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‘"THE MINISTER OF EXTERNAL AFFAIRS (SHRI
JASWANT SINGH): (a) and (b) Yes, Sir. Government
monitors carefully strategic modemisation programmes in
the region and beyond. Government remains fully
committed to taking all necessary steps to effectively
safeguard India's security and national interests in
accordance with its own threat perceptions.

(c) Govemment have discussed with the US bilaterally
the possible impact of US plans to deploy ballistic missile
defence systems on disarmament and international
security.

(d) to (f) In the context of the Conference on
Disarmament and the First Committee of the UN General
Assembly, India and China have discussed developments
related to ballistic missile defence systems and the
constitution of an Ad Hoc Committee in the Conference
on Disarmament in Geneva on the Prevention of an Arms
Race in Outer Space (PAROS). India also voted in favour
of the resolution on the preservation of the Anti-Ballistic
Missile (ABM) Treaty sponsored by Russia, China and
Belarus in-the .UN General Assembly thise year. During
the visit of the External Affairs Minister of China in June
1999, India and China agreed to begin a dialogue on
security issues. The Government look forward to
discussing issues of mutual concem with China during
the course of this dialogue.

[Translation]
Joint Ventures in Steel Sector

3440. SHRI RAMPAL SINGH: Will the Minister of
STEEL be pleased to state:

(a) whether any talks have been held between India
and China recently to have joint-ventures in the steel
sector;

(b) if so, the details thereof; and
(c) the outcome of the talks?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI DILIP RAY): (a) to (c) A Chinese delegation
"visited India from 22nd to 26th November, 1999.
Collaboration in the area of technology transfer and
enhanced co-operation in the iron and steel sector figured
during the discussions between the two sides.
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[English]
Sardar Sarovar Dam

3441. SHRI DINSHA PATEL: Will the Minister of
WATER RESOURCES be pleased to state:

(a) whether the Government are aware that due to
non-availability fo Overseas Economic Co-operation Fund
(OECF) assistance, procurement of Turbo-Generating Sets
for River Bed Power House of the Sardar Sarovar Project
(SSP) has been delayed;

(b) if so, the reasons therefor, and

(c) the action taken or proposed to be taken by the:
Govemment to solve the crisis?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRIMATI  BIJOYA
CHAKRAVARTY): (a) Yes, Sir.

(b) After detailed negotiations and project appraisal,
a Loan Agreement IDP 33 was singed between
Government of India and OECF-Japan on 26.11.85 for
procurement of 6x200 MW Turbo Generating (T.G.) Sets
for River Bed Power House of Sardar Sarovar Project. A
fixed price contract for an amount of Yen 24.64 billion
plus Rs. 35.51 crores (Indian component) was
consequently signed with M/s. Sumitomo Corporation
Limited, Japan on 13.08.1987. However, due to objections
raised in Japan on Environmental, Resettiement and
Rehabilitaticn issues OECF suspended the loan assistance
after release of first slice of 10% advance payment of
Yen 2.85 billion. In the absence of OECF loan, it was
not possible to get the Letter of Credit released and
arrange import of TG Sets.

(c) The Ministry of Water Resources, Gowvt. of India
constituted a Negotiating Team consisting of
representatives of Government of Madhya Pradesh,
Maharashtra, Gujarat and agencies of Government of India
to negotiate various problematic issues with M/s.
Sumitomo Corporation Limited. After protracted
negotiations by Negotiating Team, the matter was finalised
in November, 1998 and M/s. Sumitomo Corporation
Limited came up with the offer of Supplier's Credit of
Japanese yen 22.11 billion to meet the Japanese portion
of the cost of the Turbo-Generator Sets on conditions
acceptable to all the parties. After Government of Gujarat
gave guarantee followed by counter guarantee by
Govemment of india, the consignment of TG Sets have
started amiving at Kevadia in Gujarat from 25.5.99.
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Closure of Industries

3442, SHRIMATI GEETA MUKHERJEE: Will the
Minister of LABOQR be pleased to state:

(a) the number of industries in last two years declared
closed, State-wise; "

(b) whether in most of the cases it was closed after
the liberalisation;

(c) the number of workers affected due to these
closures, State-wise; and

(d) the steps being taken by the Govemment to
rehabilitate these affected workers?
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THE MINISTER OF LABOUR (DR. SATYANARAYAN
JATIYA): (a) to (c) The number of industries declared
closed and the number of workers affected due to these
closures State-wise, in the last two years is mentioned at
the Annexure.

There are wide variations in terms of units closed
both betore and after liberalisation and such variations
could be attributed to various reasons.

(d) The Gowvt. of India has estabiished the National
Renewal Fund (NRF) to provide funds, where, necessary
for compensation of employees affected by restructuring
or closure of Industrial units. The fund also provides
assistance to cover the cost of retraining and
redeployment of workers affected by modernisation,
technology upgradation and industrial restructuring.

Statement

State-wise Number of Closures and Workers Affected During 1997-99

1997 (P) 1988 (P) 1889 (P)

(Jan.-Sep.)
A B A B A B
1 2 3 4 5 6
Andhra Pradesh 1 64 - - 1 65

Arunachal Pradesh - - - -

Assam - — - - - -
Bihar 2 43 4 219 3 80
Goa 2 7 2 38 2 29
Gujarat 21 848 34 1,067 9 189
Haryana - -_ 2 83 — —
H.P. -— — - - -— —_—
J&K —_ —_ — -— — -
Karnataka 2 159 3 182 2 91
Kerala 3 53 —_ - 3 147
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1 2 3 4 5 6
Madhya Pradesh 2 2.885 4 274 3 - 83
Maharashtra 7 207 1 70 -_ -
Manipur —_— —_ - —_ —_ —
Meghalaya - - - -
Mizoram - -
Nagaland - — - -
Orissa 4 352 13 2,637 2 139
Punjab 1 19 . 1 1,425 51 8,202
Rajasthan 8 1,469 1 350 2 180
Sikkim - - - —
Tamil Nadu 2 176 7 94 1 39
Tripura 55 3,247 42 742 3 19
Uttar Pradesh 22 3,003 38 5,190 3 198
West Bengal — — - - — —_
A&N Islands - - - -
Chandigarh - - ’ -_ -_
Dadra & Nagar Haveli —_— - —_ —_ —_ -—
Delhi 2 192 2 607 - -
Daman & Diu —_ - - -— - —_
Lakshadweep —_ —_— —_ —
Pondicherry 20 353 21 510 - -
Grand Total 154 12,944 175 13,386 85 9,471

A = Number of Units Closed.
B = Number of Workers Affected.
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